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W TE IRAT FedT0 61 d
(FaTey T IR Fegror fasm)
e
¢ faeeft, 1197+, 2026
IEERIEE]

HT. §.17.12011/01/2026€ u=ug-|.—w=fara g/ e, faeeft v v siw = feeett e
aTfereRT TRug A geAtd § Aefortea darst/ st § KRRl 1 93T & 3297 § €9 06 941 AN g0
4 2026 H AFSTT 6T ST ATAT AT f=fehear Far it ARt a7 Hasmastt a\e g997 89
ST T SATAT &

Soft |

TR FATEST FAT % ATAT LT et stfapy Su-want # T sfesrd I
ikl

(i) == ¥ Tgres veo T stfaar

(i) 7= faeett T arfersT afus § AT =2 i srfeemmy

(iii) Faeett s foere & |maT =2t et stfesr -l

1790 G1/2026 (1)
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Tt IFEaRT & oqag g & o =7 Mawmast! o7 39 RaamEdt a2 snara 99 0 94T SEn
& qEEAT AT FT SAIAH Ig o |

T AT AT AART FIRT 29 TOAT FT A 28 et & qrforg-1 § Faiia g &
FETE T ST
TEAT ¥ AR (ATEG) 3T AT 3 SATATSI BT T ATTRT g (Hemia frar s

2. IFHTEETY ST FaTeli/aat # & TRl T 7aT U & AT § AR of Fohd g STHIEAT &l 709
1T fafere wiege ® 39 "arsi/aat &1 e w9 ¥ [fdte Fzar gon s e 3 ad=qr #67 § T=w
FoFT ST =g g STHIEaTRl & JolTg & S g 5 F At adiear =g 3 " 8 S O e v
THT I FLAAT T 3% 1 o ATAE I(ad (A= AT ST Tehl AT aIaralt a7 3o Fed 997
IFHTEETl &1 qaweH, Feifhd Fem 5 (F) a7 5 (@) F aat & Jqare v AT F g5/ qare & forg
STOT qTSAT T &7 | T@d gU, -1 AT A0f-1l § | 9T e T AT SR THH a1 P Eare Avul-|
¥ AT A ATAT FATA/ART *F Forw ofT sroefy FL=rarsti 7 Ioeie 1| ATTRT g SHAEAT it sTerr
a7 fafere wieger § I gIT &f T2 AT § & T2 a07qr, TRIarws a9 (Rdl 6 §EAT & e
g T ST

(i) S¥HEaT 1 aaT1g &F It g & o 979 5 (F) T97 5 (@) At o0dt & SAae ATy 41 Farsh & o
FOAT ALIAATT & F gl eqTAga® 3 QA1 AT o (o7 A= Ir=Iar 6l ST H7 o |

(i) STHEa™ T UF J a9 ATETed FA 6 A& SH TG 6 (hHT T AL Tl SAAN/FET TF TET
FEATIT HATAT I THRTT A1 [T STUAT |

3. T F IO 3 ST 9 9 S arett et 7 g st g s Aitew | fAREs &
ST

AT ST, AT STASTaat, o7 fOg a0, offeiF 9 § FHS a9 q9T S9H7TH [QeiT
Ffort & IEfieaTl & forg Rfrat 1 sreeror g g Ratia St o frar smoam

4, SIF{TEET T AT al-

(i) WTT & AWRE gET AR, T

(i) =oTer ¥ IS, AT

(iii) T T =, AT

(iv) AT fAsadT qumeiT ST 9Rd § T 9 F W@ A gear 7 01 S=a<d, 1962 & 9ge 9T o T4T
g, AT

(V) S AATT G FT AR ST 9T AR € F @ hF Twwr F i, 9, e, &t
STRTERT e, AT, ST, |36 RIS dSTiaaT, e, ATTal, Sy a°q7 &g av
ERERIEKESE I DIRIR
TR SURE ((ii), (iii), (iv) 3T (v) 3T o Seaiid S ATl SFHTEATE o 96 9Ied FYhTY g ST

TRt T3 arErar (et ferd) SHTr-937 2MT A1)

S| SHEaTT F AT § ITAaT THI-07 AFeF g7 I AT H A9 AT S "9t g, g

AT T3HT T 39 Hag | ITAAT THI-T AT HT (&7 S & 918 5 SHH! H < T&ard a1 ST
AT 2
5. (F) A-HAT: =8 T0AT H T34 ITr IFAEAT FiT g 01 397, 2026 T 32 (S<fie) a9 & i T8t
ZIT ATRY AT SFHIEATT FT ST+H 02 3TEd, 1994 F TgeT FT Fal g1 ATRU| FTAT(h, ol d TaTes HaT
& ATHTT ST TehcaT STl IT-HawT | (= iehedT ST IS & TaT % o7 oy §47 01 307eq, 2026
&1 35 (Fete) o 7 srferk 7 gt A7fRul
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(@) Tfershae g-HwT § AeTar ge & Sl 8
() =fe swfieam T s STfa aT s SISt #7 81 av Afaswaw 9= (5) a9 aF,

(i) o= TU=2 ATl & I SFQATRT & ATH | srterhad i (03) a9 T S UH IFTHIEA & AN
HTTET T I % 9T &

(iii) ToRelt gEY IO % AT A9 H AT RET stenira’ed & § WIS HAATe! & I QST g &
FACAET HAT & fA<h T 0 24T Frfsent &l Afwaw o9 (03) a9 T,

(iv) S qaq@ AT (FHTe ST SATEHTRAT TAT SATATARTATT HHTMT TTH ATARTAT/ ATRTTAH
4T FAYer wTH srfArThAt @igd) T 01 W, 2026 F FW T F9 9= (05) a9 F FfFF 4T
#T 8 3T ST (i) FETATT AT TAHAT 6 AT T TEET T IR 37T HILON F FIARTA F THT
B T FEHT g0 8 (379 o AT gfeafora § ST frdara 01 397, 2026 & UF a9 & Hiaw
T BT &) AT (i) & ar & g2 e [eeqivar 7 (iii) e<haT & FHTLT HEHE g0 8, 376
ATH | ATERaw i+ (05) T TH;

(v) TSI STaaRTei e T ST STTERTT, ATITaaRTeT JaT HHISM ST ATt 7 01 Wre,
2026 FT FH § FF 9= (05) a9 HT 9 Far T FT AT g 3T St FEEe = (05) 99 &
AT S FEET AT § AT O AT § AT HATAT UF TH-9F AT AT g o F e
TSR o o0 SATaaT #T 99d ¢ Sl 9949 g 9¥ [Mh T&amd ST 3 il a8 q14 7918 %
TITEH U% Ieg, FIAWTE & T<h THIT STUIT, I A8 § ATehaq T4 (05) a9 aF

(Vi) (F) B T oo 3P (@) afEw T AT g7 arar (M) Arewdres e, s s
AT TATATT, F TN ITATRA, 194, Jorat gaer § 2T v wegae Reetdr (7)
aTfesy, difgh feeamrar, fAfirg srfenm faermar s amtas O (3) ate-staar afga @< (F)
o () * e At § ¥ ag-fsnrar & 3 AT, & qmar § atewaw @9 (10) 99
GED

feoqufi-I: sEfea sfa @ sgfea st @ 9w g vt & gafda o swftear, St v+
T 5 (@) F el o7 @1 ATd, ST qaYd Giai q9T [T AT it 9ot & v ofrd 8, o aEl
SO o6 STawid & ST atet J=dt g HHAT-2 ITod el o6 91 20

feroqut I1- S EaT g THTATHS av 0T (THET) ST e Toerst (i) F7 AT 26 Aaamaet &
afefere IV # foar s g s fesiree st stfafaam, 2016 i 9T 33 3T 34 % Yraemei & Aqae
AT st =707 sTreeRTt () gr s qur Ryt B T g

feoqoft 1l- aua afFF orex 37 SR 9 AR AT e IRT-a9T 97 FATEea o afvw (Frfeer
AT ST 9T | I Toe) e, 1979 F srefi| sqaqa df % w9 § gfeariua B smar )

feoqoft IV- o F=w 5 (@) (iv) ToT 5 (@) (v) F SaTa qF A9t 1 oy daeft ge @i grit sraiq
U <R R AT 69 T AT, FTEAT AAGT a7 G447 § Fade TIAT Aid-Face & &7 § el off T o
AT T g1 AT ST UHT SAT | HATHIT gl gl AT STAHH gall gl AT HaT <6 gall al; Al UAT a8 3T e
U EAT T AT Y9 & A2 FaT T FL & a1 [HIhT GIT SAaH<h T 4T 2T

feoqoft V- ST w5 (@) (vi) F oavia g | e & YT % qENE d7q7% [0 SFHIRA
fAgfe g TrraT 97 o = BT S aear 8 S 9 (AT AT ST ST, ST o 9THer 21, g

RaiRa o IRF T F 91%) TN G FT47% (2717 FFHIZar (Tesegdisl) &l sateq dated
TSN /TRT o forw Rt e e e ATt it soeaTsti 7 927 F7aT ar
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‘I AT Al GIghe Aeiia srg-aiar & ffy «ff Rufa & ge 78 & st

(1) STTRT S8 Y 9 ATEE T FLAT g ST ATSFANT IT Fehe<t Thed SATeRT STHTOT-97 I7 foeft
AT FreafEemea™ T Afegae™ & T8 A" 70 JH7o-957 A7 7T GreafEemas g saaefera
Afegorel & ToeT ¥ a1 & T BT 3T I8 S50 fAeafaamera & aaferd STiesrTelr ger Tqriora gr av
I=AAY AT TLEAT AT IHeh TG THEAT TH-95 § T 27

A F A § AT AT TEATAST T 77 FUSAT, STT-I, T {0\ T 978 o7 araeeft 352 e
AT TG TAT 39 STE THTIT TH R A5l (ohT ST

AT o TH AT H T FTEHerera/Sgay ATeatis T THT-I5 JTFATIT o Fvavia STUH dohodh
STHTOT-T5 HEATrd 2l

froqft 1:-sefieamd #7 eama § TeaT AR G smanr s A sE A i T w3 S 5 sraee-
T T A T ARG Bl HSHAM/IFAL ATEATHS TLAT AT THFET TLAT % THI-IF § T g AT 91F
H IHH AT & (Rl STre 9% 7 a1 [a=Te AT SITuAT $iw 7 g1 & oA ST

faoqufy 2:- swfiea 78 ff o @ & 3% g7 ol a8dT § g9 F forw o Y et
ATATSA ATAGA TIT H TET FT & 3 AART FT IH O IS H TS HT o & 912 ITH AT AR 67
aeg et odreaT & foreft oY sfere ox aRads #3 i STqafa A5t af SITusii|

6. TOAT H T4 F forw Iudiea &1 vq.&taf.uq. i wredae ader & forfea o e v §
ST gHET ATRT

fooft 1: g Swfieam Y smaea #% Tar g Sew wreaer e e o gdver 3 8 g ar RSreer oy =
g1 FTS TH IFHEATE ST=0AT 9T g al Srg SFd TLEAT § T T T&3T S0 93q 31 warer 24 9 (F)(3ii)
¥ Ratia aag-war & fiae wreasd uadftd om. ader F forfea qur aries 9 w7 ST w9
STHTOT e e o STeefi srfeqw w2

eH TLIEAT AN FLeA o el el THTT AT =T THTo-v=/ai e aw 7 siwarierar/smiaa
2RI ywTor-r srfe ST o6 |rHTer: e AieeR T g SEHEaTl i ST R ST 8, TR R Sru

feoquft 2: S oheT § waer F forw o swfiga € dfes w1 7 9 g g o srfRem Tt
ety T AT 8, g =9 1 I 9% I aAfeard et et oft #wa ¥ are &Y e G
ST

7. SHAEATT & AN & AM1eH H [Heiia ok Ta97 347 g

8. o Ol IFHIEATT ST AT HaT | TAIq AT I X FHATAT § A< et a7 et ghaaa &
T T TATT FHATAT T STETT | T F T § ATAT ST GCHET I2AAT H FAT 5, I8 Tg Ta=
(SFETETHT) TEQ FIAT g1 o Srgid foIfEd &7 F 9+ HATed/faanmT & 7eqed 7 giud Fi< (<4T1 g &
gt TH ULAT & forw srees o gl

SHHIEAT & &I T@AT AT o IS AR i 396 FAhT & 39 Ih 9047 & o0 sreee
FIA/TEAT H S5 | TFG ATATT UHd gU Fle 97 (HaAqr § T IHHT ATAaT T FEA I (AT ST Fohd|
SIS ITHIEATT T T & ST Tl T gl

9. Y sefea 1 sraes T T sfiY g | werer F forw S|y 9reraT 41 srarsar * "qey
H T T Aok stfeaw gem

THAT § AR Tl a7l ITHTEATT g TATHT FC o o F TOAT § TA9T I o forw qrerar v asfy
o T FXA g1 TAT o 39 Tl T, e o arant § I werer Ay = § s orfaa alrer @
ATATRTT TEHEA H IART TAA U AATH GRIT TAT 36 G [T IT=aT 6T ot 2T FLA &
Feefi g e forfaa aireaT T |reATeRTe ILreT o 98l AT 918 § qedT99 i 9 Ig 9aqT1 9adT g T
g TTAAT T Tt ATt 0 XT Al H%d g al AT T TEeT o forT It SFEardt T8 F¥ &f STus(l|
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(9) (F) TSfeor W& SfeTET SaeT TU

(9()(i) afentera ferfereaT Far odeT & o siaes #3 F =g SFHIGATE &l ST STaad HeAT gl
T S Ay, Aot [sreiq o S/ S S L A s e s S /A -a ], el AR,
Tt weeft fafsrer amat % forg ST gy Foamaferg g=ET o qgani Searas q9T STaad IO (H0UE)
& AT TEIA HA g1 T A3 & forw faeqa srqaent gq atentad =T dar 93rer 2026 & qited &l
T foram S| gfeede dsiieeor Hedr (Fmue) fEawor, a6 aeEEd 3o ((uusE) siw adrer Bt
T SAUTET TAAT/TEATAS TEQA Al L TC THEAT o o7 IFH @A [HEed T &F STusfT|

Mre: sEfieaTe 78 ff Fie 2 gfFase SAFere saed IO U 918 9T w7 & a1 et off Rty &
T SrE/gem/fF avg #1 REds Fa i aqafa a8 grfh qorf, s sefigart it  F ) s
I ISTIoT §&AT (FHCA) FAa<ur v sterae a1 QLniea FT At g T2 FaT 1 FIAT &1
@ & e e § fhu T aeame, g § SHT g I sraeAl # fRETs A5l aW| Serae AT had
I AT 9 AR gRIT ST SHRET gRT AEeqF TA1d HLd AL A A & qhadrg@s® 1
Ale FIA & q1 AT Y T B

9(a)(ii) R, FiEATera fefRcT FaT aieT, 2026  ffEa ART & 9o i =9 & 919 15 (958)
& & T v &=t yae F9m Sfhe TEAu/aTEATE T 5 dAed aHT SFEant & =9 &Er &
O AHa™ &9 7 (https:/ /upsconline.nic.in) 9% T T FIAT T TAT I TUTET &7
AT a2 oT/Qreqtores Taar & Rt (Feed) (FAT ATHA 21 T8 o/ ATHA 21 e &) 1 ALA/3T=a
FA o TTT AUTAT Teeh THAT IO FLeA T THTT AT AT FRMT, ST 9 I F THIT oF & H
AT TEATAST TTATES FA gIT| THT T Hed TT ITHIGATI bl TLIEAT o6 ST o6 =A000 H QT g
T SATATT Tal aF ST ST AN 6 Fae § Hls TATAR T HL Agl HIT

fooquft-1: ST o7 F fafh, SWIEart &1 (S&f 9] §l) T=9-HAFg/edT % 9dT, 39
Stexfors Far, At oo § suafea (afs g g, Tonme fReEroder v, @/
wftafer i far e (T F g 0% St g5 AT A e (7@ #5r a), e
R, 9@ # fissegdi=t e daet fEawor, amar-fiar &1 fFEe, Hese @@ @t g=2ar, @
AT FATEl F @Ewr, 9.9 L qua Aqag (SE7 Tl AR &), H AATT HIAT T AT

STHA| 3Th—<'1l$’1 Slldad H4A (\ﬂl'\"'\"‘h) TEIT HIAT g

feroquft-2: o= sefiearl 7 sufera sEaTast/STaFrRT 98 TUee FT &7 § T 396 T Tera-
FLA/TA F T IS ATHFRT T8l ¢, Irg T A FLAT g7 T a7 gearfoa w2 *
YT SATAH &G & STHT FHIAT g1 AT1h SAT<hed T o (T S-FHT THA/TA9 T S gl T

Tre-3: IFHTEATIL &l TATE &T SATAT § T3 of T T AT o forw Aaiig &9 & s it a@99ree
T
10. TRt T STHEETT T SR g ST TR T serer-ue 3 feAT aiier § J9t dad fea Srum)

11(1). ST IFHta Meifha ar=me 1 2t € 37 S g 2t =Jiivd g1 9 8-
@) et Tt & st sefrear & oo g um T , st
(i) TCERTEAT & & TRATIr it T9rsher FIAT, IT
(i) =& =TT, AT

(i) T ST = ¥ "etad B st w7 AR s e FAT A7 AR H T w
CEEARCIE

RN
(@) T e SEfiEaTe & aae 98T & T,
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ERE)
(M T s = A et ST a3 forg e e,
ERE)
(<) STTAT STHTOT-T3 AT U STHTO-T57 Joqd FEAT (o8 a2 &7 f&avTret 74w 2,
ERCH
() A=A TIF § e BIT/ZEATAT F TITH T FET IT AT BIEl/ZEATAT ATATS FAT|

(F) AT AT S q<HST AT AT FheET Agea ot a2 &1 o,

EREI

(@) ILrET F oI 9T SFEaTT & Haeg | Aeferiad areet 7 STANT FHTAT, i
(i) T TR | TF-T il T ITH HLAT;
(ii) TEAT | ST T F1 T 2 ATHIT 6 1€ H T SR TTH FIAT;
(iii) TEYETRT T TATIT FEAT; AT

() OreT & S SFHIEATE & 99 SA=d ATel T 91T SITHT ST 1T ST,

HAT4T

(F) ST RTHTA T2 STEAT AT or@ T AT A, L@ ST ST TEIT aTd (7@,

EREN

() I WaT H gAagY FAT OHH 3T QRAHTsH FGISAT, THAT I aTeAt R T w
FIESHTT FA o (T IFHATAT STAAT SAAGEAT TAT UHT 2t 377 Rt 9=7 Fizar ot 8;

EREN
(8)  OAT F GATAA & ToIT ATTNT FIT <k FHATAT T T FIAT AT AT <AT AT T+
TERTT il SN &t Tg =T,
EREN
()  T0ET F I TARA BT (AT a8 *a= AE af #9147 28l), TS AT TRt o777 T &7
TAFSI A ITHLOT AT THTH TR0 ST Tohel 1T RATeH a7 99 129 S9T &l T2 Hiiear, T
T TATIS AT FHLT AT 2 AT AT FIS 37T ITHLW AT AT T & €T H AN 7T 1 Thed
FTAT Fle T HATAT STHI, AT A & Bl T AT, FT TANT AT SATAT T 3ok T ITAT STTAT;
EREN
(8)  °ErET H FAATT Id gU ITHIGATE I AT T THI-TAT o6 qT AT ST FT Iocd =
AT,
EREN
@) I Est ¥ AfAfds auft stoar Gt off w0, S oft 9maer 21, # F 31 # F o
IHAT T TA 03T B,

T IH I FHA-THT I JAT-HLTET ATh TLAT (A= qree Haron) srfafaas, 2024
F AT TAET FIIAT FREATS 00 AT & AT SH AN GIRT =0 HIwmaet’ & sfeasra
FrTiora aheT e ag Sefiea™ 8, § 939 & o0 IR g STUAM Sie/srar 39 et
=7 F a7 ARty sty & oo

(i) ST g &t ST arelt et off et srerar =9+ & forw featsa &R sroam)
(ii) FearT TR GIT I orefier forelt oft /ey & faarfora o strowm)

Y AT ag IR F Aefi 9= F & AT § g A7 3°H (Aeg I At F qefiw srqenataE
FLATS I ST Tl 8,
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e o 7g & T =0 9w & orefie 1 onfeq a9 9 el &f STustT 7 o

(i) SFHIEA™ T =0 969 § [oed A¥ATaad ST a8 <AT ATg, T&qd Fd HT A6 7 <37 |10,
153
(if) SFHEAT gIT STHd 99T § T&qd A¥ATae I( Fle gf, ¢ o= 9 #7 forar sy

(2) F1 <ft =rfcw, ST AR gRT S5 @ (F) ° (3) # shoafed ot & 7 FY ey 1w | BT
qv IFHTEATT % AT AT 7 Jga0T &1 Y 917 16T 2, 394 [F6g q9T-a9d 9% TAT-Hefed
AT qLeT (= aree e sfafeee, 2024 F siavta ST @ (3) F TELHl & SIE T
FIAT FTEATS T ST el T

12. ST IFTEar forfaa adteT & Rt g o oA ¥ Rgiia =39 sg® 6% 9Teq FC od &, Sve
AT ZTT S (<hed L& 2 ATEATERT 6 (oI FATAT STTUAT|

o =g T =f= st &1 =g wa 21 o s sria = s sH-siast =T o o fOege
7 i FF |/ FHSIC a9 AT S99T (RANTaT arer SAF & IFiEam & forg sefea e & 9 &
T AT AT F YT 9¥ 39 SATAAT & T3S SFHIEATT SAThTd TXeA gq ATeTehlT & (T Jal
FATT ST Thdl & qT AN TG I T ST STt a1 o g ot F Iwdieand &1 =7 6
forw smefera it &t W % o qmmes A1t § ge 39 SHihed TE 3 QAR & o gar
THdT Bl

13. (1) ATATERIT F T, AR, IFfTaard it TFr/aaaarst aar R F g 9% &7 JoT-
AT A AT AT FOT UF A1 % o gef, e Fexia ST Fa1 & G 2T i
afrawreT Su-Hast # e sy I % ug e g &fiw gt g=1 Aavfi-ll % forw grft, e -
HT=UH % 9T ATHA G (AT L HATAT, 7% et Wrarterst aius, et a )| 9o aamw
A g AN, TLEAT § AT SFHEATE &l HTAH T I TG 3T U e 31 o ST 9T IFHIEAT hl
AT T HT| T, AN STHIGAT G & T8 aLAdT & LT 9% |1 AT & {70 STewT-37emt
TAATHT § ITHTGATI 6T STALHT FT| TH TLEAT o AT 9 qArera Rrat & o swieant 1
ST o TATSTT | SATART, FET FATEST TAT TAT ST AT HAT3N/ T&T 0T sAATrerd R & 637 § -
HT e o (BF aART AT se® Aee &gl srua) [Faiia F3m =83 7041 % g 9% Sqa=d
ST, ST ST, 9+ e 3w, arfeis & F FASL a1 q9T S0 QoA wTar are <A &

sreterd SwfteaTe & smefera RiRaT g et F3 F TS & AT =70 & Tods AT % siavd w3t
ST AT srfera R it JeaT % Ha9 | oIgar ardast § RArd 3 g 2

ToTt TF ST S, S S-S, 9 fmE aw, ot w7 ¥ weew awt a4
S9HTE fRsTar arer =ath ¥ "ataa SEiea gl adreT & Rt &9 O 9T a1 J99 "eeel |
et T w7 RI=T a7 g2 AT START 751 AT § TIT F ITHIGATT ST AT FIT A g HITh!

& YT I AT & U TR q1w 70 g, 7 dagea T, aqgd S9-a, o g i, et
T F FHSC a9 JAT SAHTE (QSATTAT AT i<k % forg swefera Rt & for sreifaa 7t B s,
i Tre ATTNT ZTET AW saTetera RieaT & forg sreifa R som)
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feroquit-1: S=TE fT=aRET Aoft F q8d o arel I IFHIEATT il SUTsd ThIsd ST TIaqZE THT Hi
qleram Ta7 Afewe fheay & "dae § UF Swigarl & feernrar, e 3 fifeq €, #1 ge/fama
TE! /AT ST

(2) FaT sded F THA, Av-Il § Favsti/at F forv smrfera Riveat & oo seifaa o o
T s, g sa-s, o e o, afds =7 F F#as w0 o s=9arE ReREr arer
Rl & Hafad ITHIEaT il J3ar g7 atera R & dga aamEie B ST asar § afs =9
TRt & STRF F 99 FE9aT 9 § I=9qY A it FaT ITed Fd g

(3) Foft-Il & SiAeTd e ATAT FATAT/TRT T TRAAT-FHH TAT T FLA 6 [T AR TTHT Tgar
HTAEST & ST AT FH T qhaT @ qTieh o7 FIH & TTALTAT % TTAE THHAT & Iaae AW sareferg ffrat
¥ fAfee 3 STHIEamd & 7 7 21 i smeferg Rt & foro sweftear sasasar & afee 7 i, =0
ST § T@d gU AN, I9-93H (4) 747 (5) § Famagitg fafer & sroet srerar 2 Fahar &

(4) (F) (1) =fT-11 F AT AT ATAT HATH/TRT ] STHIGATI 0T SATLUHT FLd THT AN, TAAT: FaeT
uft-1| it RefRprt 7 o Tear F i e § @ aqetea SeHieaTt it 39 oo 96t § F 39 H6eAr &
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Fd A1 =7 a1d & §q€ 2l 6 Iefiaar fEmdia 1 faw 7 gafda a+t s w1
feaTee T TR 2
(iv) FIEFE AT: IFHIEATY FT TATES TLEAT F THT IH FHivede o€ HT TART FA 6T T Agl |
Tg ATALTF ¢ Toh oA T ST FLd THT ZL 0T A1 & [T 2127 70 0 7eq2t 1 Igree 15 Fie
SHATE F THTI H 2T
o = fgws 9 F forg Rer-Fdan:
T Ly & forw frery A fAse & § 3 9 farerus entuer g

(F) I ATHAT | gl fhedt a1 7 AT [Aeifa qwmst & $iaw 3 s R Far g
SAfeher TohReT U ST ST TE aTel T 7 §ag g ST g8 HARATT Hl 7L HT qohal g af 37
Ifigamt #1 vuw BT 9 F 99 F =7 § Fow 9 f{ousw o i w7 F o G
AT

(=) sitat it fret off e i orex TRt & gatea oYy F amadr, sreue, okl wifeaw
re FrfereaT, 1 S & gaferd gagreds /e 9w Jr v a1 v a9 S =ngul

() TH HTHAT H, STt ot 3vEET § grE AraitET A7 g g uHa AT 9T ST 8 av Feard
ot T JE/rsy ST T &1 AU & 98 ST & aohld gl JE9dTd &
T srefrerss gT wfesa o F= f@erws & e a1 & 99 a9 e @eaw F= @awsr
TS & LT & ®FT | ATTATA o 77 AT AR 6 AR AT asqq 97 [=LA0T ghl 4
s/ s e s ®, sttat &1 adreor B g, e a1 &1 A9 98t 8r
qHAT gl
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Tfe "9 g1, a1 &9 a1 gRT T0E aiwdqr I G FET W Aeu S w9 e
AT e /ATsT Rt a1 g A9 97 fFerwst # f@eorw e e aftar F 7T awrar
ST S99 7 g1, ar faerw o efterfasfisr a=mar s

T 7= fErerost a7 &t e Aot o7 9g= & 1@ fewqa S ueE #7 A ARl

FrfercaT o it RATE a9 aF T 78! AT ST Hehet ST o 1o 26 (9T =i a1 #ir 9or
o Tt Tt 7 geated e artier a8t 7 ot S

ST AT IFA%he 7THAT 9 R 37 F forg feem-fRder:

F(® SreoraT, AFETHT T MY F TS ATeH ATl H, SATE &l A6 J0d o6 ST\ F 99 918
15 foere e O 98T F)

6. THATY: THATT F e § 1S o TAARTIEFT T ST AT AT 3T FAeeifors J9 F e
#ir g Aty femEr g
(i) 15 & 25 99 & FaT ARRAT H AET Th AT AT 100 STHT g 2T 2

(i) 25 FT | FUT AT AT ATETT % THATT T AHAT FA & (0 110 F Meft o SIS < FT qaawr
faeget HarasTe I 1 rar 2l

FUAT &AW & AT 97 % €9 § 140 UH.UH. F F9L & [Heeifern o7 v 90 TH.UH. F JU%
TTIESTIT Y9IT T HiaTe HIT AT AMRY Y IFHIEATE &l TRA/ATNT g0 o dael | AT T A
T T g IS FH AR T STHIEa &7 oqqre § | seaare #F R ¥ 98 &g gEm
TR o =avTge (THFTEeHe) offT % FR0 THATT dfag AIS T0T Tl @ AT SHHT F &l HIAH
(stTReR) AT 81 TE aeft wTHel g T U ST SAF IS ARITE ST ST T AT
e ft = o 9/ =7 F fF S Afgu) 6 o SwiEa™ F 9w g9 ar 9 g F e ¥ sfaw
T et Afesa 91 &7 Fam

TE FYX (TH <) AT FT TOHT:-

e o arer TEEATT (A FEEEY) e STRIOT T SEGHTT FeAr Aneu) et e
& AT AT TGS & 1% Uxg (e T Th a1 qgl oAT ATRUI TRIT T 9T F:T ITqHT =TT
oo sraee & s & YAt AMMRY ag 927 81 AT el &Nl TN % 91 I ST &l &fdst &9 &
TAET AT ATT Fgh F AT ST dF F9 3L & AN Ul FF H T T G gaT T FT T &
= 3 ZE0 1 ST & ST 61 A 7 Fitah 386 f=er FhaTe 1 FgAl & 718 § TF a7 a1 39 J0
Fh TRET ATG TN THeh ATE FAL Al &1 I HeAT F A €T F AUSAT AT, qT1h gAT T T

F1E e et FT arg T A

FIEAT F TIE U FHTT LT T TATHT G&T TTAT § 3T T SHE SUL A [H1-9 1 TETEh T
FT gk I STTAT S(TAT g ST &% & 91 F 30| %% § a7 200 UH. 09,0, S g4 9 7y g 37
TOH 1% THH T f-efiT gar ATt St 81 2ok w0F el qAre u= a7 R s v 9w
FTAH [T BraT 8, a8 feetiord e 97T g1 S oY gar ATt STt g av eaf=at asf gars
el g S| T 9 T A7 07 A=t gATS U2 ATl ea AT gohl 8l ge-Hl A YT & TG, a8
TRt 9 8| s Y9 FAT of 7 AT AT, FAih o T9T T F%F HT €19 T F o0
ATTRT AT § AT THH ST TAd gf Tl gl T AT ST STELT g al 76 § § T gar
Ty g e g g vEr fhar s wf-wsf &% & gar Feea 1w us [ s w
AT qATE T=dT €, Tad RIed 9% F I3a g7 7t § i (9% &% 0¥ g9 Wahe BY AT Bl 29
ATzete A7 7 T H Tt 21 Thed T 2
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7. TETE T IATRATT § EF G THeAT Al ST AT 3T TRors fante ohar ST A vl 54 Jiead are
F1 forelt STEa™ & 9 § 19 S 1T OF7 #9497 99 7 9IS oHE oOeF Tl Tgasi ol qirer
FIT ST AEHG (STATAENS) F TAF (vl ST AAVN H Y FOT € & Fie Fam S e TG &
TATSHRIGAT % Frary, uferg A fhedd % Tvee & &7 910 7 9g IWHIEA &l 6 9d & a1
fhe =nfoa #7 ghar g o e gRar F9-safates gr ofiT aie /18 il AieHhd & (el 0q [AHey
oot o o FomT e O SEudaTe ST ST i giaers g Frrer Foaus w@2ves e e
TTALH ¥ FHT ST AT At T TIRTATAT TEEAT ATFTF THANT HT 3T SAqAT [XA1E HISHe dre Fl
It 37 o ux gfeswer are it "Rt a1 s Y srfeaw wr smarfa gt sk oo sefeae #r are
& ATHA T ITRAT T TELL A5l gNT| SIS 3 THET Hil THIT T 6 (T g A= gl Fhdl g 6
IFHTEATT T F5 (o T Soqarer § T ARt # 7@r |

8. 37 Tal WX fAfr o forg &g fawqa wirero et w=i g:- Ffs ST adier & S #E Jigar
STHIEATE THAAT 912 ATAT & AT IH AT T & FAThe =TT FLed 0 A@eTHal dal g s Sl
AgF 39 val o gHT g e forw i faeqa st [eifa 980 8 oIiq S A a2 $ig [
[ERI T

UH T&1/HaT3l # fore, SeH 989 Ig0 &3 & g3 siereqor GfFeta o @ g1 9E #3 1%
Fre Aiger SEftaamr Tiadt are STt 8, 97 SH AT ' ¥ 99 a9 dqihe =g G S ste 9%
el gHfd & srate [ T & S0 Y9Gid A a8 gaT8 TET thedq oIS g 39T I
aireor T stru, g a8 ade et Osfied sfewe SeiemT & T fheds THTOOS YEd w6
Fregefta grm

9. fFwfafea sifafs fagEt it aeror wear =R w:-

(F) SEHIGA & I FAT T Tl AT TSl § IT Agl 3T HIT 0l SHILT FT Al (9ed g 7 Toll T
FI T HIT GET 21 JT IR THAT FF F [@FOATH FRT A 1 A0 e 78 &F g7 Y
GITET T TATS 9o ThaT A7 RN U & SEAATA | 87 Teh dl SFHIGAT i 36 AT TT AR
IO Tl (T ST FhaT F97d I 0 ATHTT G@ AT F 811 A2 A T TH F AT | T8 T
AN Tt g F=rfrdr = sTteerT & forw = qaey # et -t [Rosma s

TR ¥ wETES HAT0 | AT I TqTesT HaT (T

GEZIED) & At Jarg
1. |T% &9 # T FIar U7 | AR gfs 3g wEdr § Fgaud 30
FELTI FHT T HTAT ZIT SHtaer = 2, d1 fhel

2. | 3T FET H YA Fgad | < 1000 & 4000 TF = | I€ 1000 ¥ 4000 TFH TH=H
S o= (Rl ue) g | diget & ag<ae 30 SHE | Wige #§ agrae 30 SHiae g1 ar

T AT {99 21 g ar fe e
3. | ¥zd FAJAT AISAA 22T & | (i) TF FE AT 2T, T () TF FF GTHTT BT, T
foaufas v ¥ 3 w9 § femufas awe # w9 # fowafas fwem ¥ g

& g1 a7 “sreurmt smame A ‘gl AR 9w
9T A’ FT FT g FATH”| F1 ¥ o7 =rfereaT
T & Rafa qeme T Rafq qeea § TE1 w0
At wET § AT ¥ uifsiaer s=r &g 9
a7 g g sefiear IHfiEaT T =Tt ' &
T T ' T e FAThe TOT FLh 3T TT
TG Fh 3T IC A1 = ko ww [J=w 4 (i) *
fRu o0 Raw 4 (i) &
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(i) =T FET H AT A7 | 9w g aw el
uer fom g W (i) T T H AW WE g U
ATl FeAT ®Y H el
(iii) AT FET G Ao B
g 9T ETlt 'Y ¥
F e
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el TRl (FeEE Hadh)- | Shfad)- e
e (i) I TTE FOHA &l
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‘TR’
5. | TWMAR dgd @A ATl FF | eI & & sithe”’| ‘FEATT €9 H AT |
aeg  fFaT  mEw/aed T
FHTH|
6. |dEM™E (FEa Feew) 7 A | (i) TIF wma #§ qifRuta | () vw mmwer § ufRkRFufa o w
faeTar afga a1 TR=Fa 9m &t % aqare v T | srE Ao T s
T qTrer (FTF ST . PN
(i) ==z Ao ARG ATHME
ETFAHSE/TSA (TS (i) =z FeAon GZT AT | ATEIOT [ATH 21 v AT '
AFE FIEO A== T v | | A
et ®9 H aAithel
7. |@iffem  sfiwAT 'Y AF | (i) S SiAT '\ IF | () Sifme SwAr '\ 49
(ertfar) T St gem-am) (GIRNEDEIR IR EEED (wrtfarm) it ST JaTed qeT
TOTT S/aTraT Ar/arra
(i) oz smams & srcAfa= | (i) Tf= oA # sreafds Fwsherdar
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FEAT €9 | el E ke
8. | &, AT, T (.U T (i) -Faeary =M - | (i) W-FAwey SEe- e
ATET AT TIH T €T | FEAT €9 | el T F FAT
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A F ATE AFuar 30 | F aTE AT 30 SHiEA F Hea<
SHIE % STra? g4 WX el | 2 9T fhel
10. | &1, ATF AT T F TeAATT | (I) T FTHFTST § a7k T 27 | (i) FfQ FTHRIST § a7k T 21 ar

T

ar fre

(i) 9T ATAT § gEATEe ol
SRR
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11. | =STet YAt FEITE =T F AT FEATE ®Y T FATHS

(@)  SHEEaR FEd § gHATar/anardl el al;

(1) I I T g § B, 3T A== qXE AGT F o7 TR B UL Ak T & oA g AT
Tl (3T=efT a¥g WY g Al &l 31 qW=AT SITU);

(F)  IHEHT FTAT AT TATAE A=l g AT AT AT It TITH € F FAAT g AT A il SHFT (2o A<

HRS 3T 8 AT el

() U US & AHET g AT A=,

(F)  THH TAL-TH THAL ¢ AT Al

(F)  SHEESMEIA, T&l s AHE, IS 977 (3) AT FJATEH ¢ T 76,

() SEF 3, AT T A FT aeTae A e =ar g AT 981 #iY 39E Sig wei-wifa
Taas &9 8 {ad g 41 1815

H) I HIS QAT @1 H AR AT AR

A)  FIE S-S FLAAT AT 3T ¢ AT A=,

&) FTTT TR o fHor & a7 721, 3%

T)  SH A GART (FHAH) T g AT 7ol
10.  FTF TAT WRST Al Tohrg! UHT STEATAATAN 1 AT AT, Sivg, ATHTT AT T 6 e 98
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FrfercaT FaT 9T ® sifaw = 7 9% =iva BT ST 2|
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SHEATT % TTeLT & 1L § Hag g+ & ArAe § =encar a1 & Tede IUgad Teaard a9 o
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o & 97 Hag = T ST ET 21 o STHIEaT et oY o AT a9 7 Jrader (Tae) ¥ ffeq
g, AT T T2 AETATA F HATCRT AT/ AATAATIE, e & TErHeT FT ThaT g

Tfz e T e 97 38 9T § srEed e w7 AT Frfer afterw v st T 3= =i
STfEETe T rufer T % TeAdTIE AoaTed § aTem T2d Y H9TEET g AT T8

Tf et Ao § fRcT a1 &1 7g B= g & aearr 9491 & forw Gt Seieame &1 s
FATT AT ATHAT Terwar &1 zorer (e a1 aex FfFET) & i fra S a%ar g, a1 =9 g9y °
T T grer u Fue feante Bt smo) et wfee g oo "ee ' a1 #7199 ST fiy
g=a T S 9% FE A9id T8l § A SAT & 918 STHIGA & Te gl S 9% TRl & I8
At T o g gAY ifhcaT a1 7 71T #T 9ahdT g

‘et & F sihe” T fFu S arer swefteat F qme # qadter g Fatia safy
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2T 2, T IH Faar Jo\ =frcar a7 geT g7 ‘9wt &9 § s\ihe” Jiiud fhar ST aswar g1 e

T ITEATT T Tge T=TehcelT TEIEAT &1 gl ST HTHT SITUAIT Sii¥ SFHIEaTE ATg dl, S8 (0T & [a&g o
FT OFd gl Tt Ffrar ag #r sifaw [t 99T SR qur 77 Tt €9 ¥ Ieard w AT g
IrtEaTe fhe 8 a1 swfhe 81 srdefr e afeqor & sreme ax et sefieame &1 ‘sl =0 7

TR JITUT Tl AT ST Tl

1. =T € ¥ Fofw ¥ feg afie ¥ F o sefieaw #1337 97 § 9 aaF g a7
gt &t & = 100.%7 e /o ST FXET R SFHIEETT F 9 70 FHfRar ar ® [
=T & 21 &7 % Aaw srdier FwAt Aau sy srfiets e e g gat Hieer aiar &
AU TN TR Tl a1 ST ardre e a g e adar waa 92 Gt o
sraTfora it SOt gt gatea iR aher F oo v T amEst F oo w @ am= av dfhw w3
Tl gl sThiea e are &1 [Aui sifaw g =i =0+ fawg FS i A5l o ST qeh 1|

(@) fe=ais sttt stfarfar, 2016 F srqar S=wT e Avft % Sefieard F faw:

T Ao switeant #7 giadr ofiT srtera ot amE ot S91eaar &7 S & o THe &0
T 21 =4 AT sgew M adast o fRanfRder suesy weamr ft g1 dgFa T #ar
TLIAT & AT 9T AL ST ATl G 9% TG ‘F TR T2 3

2. (F) AT ALHRIT HI TS GLAT d7 6T RA1e 9¥ o= ween et IvHeam &t T=e a1 e
FHTA T T SATEHTT SR

(@) e F o i g0 S & g a7 s § & Seiear &1 9 o i w@resy
21 21 ST IHH *IE UAT ATE 219 7 &1, s Fft & 7 earget 1 w27 | arer 3+ g
#T TATAAT 2T

() R (T SRa AfEd) SFHIEar @ o, i AT STl 6 =Y & TEI G980 & a1 § HiShd
TS FT Tg ATAFE R o a8 ANTRLF F & § IFEAT ol 9T § qa¥ Afered SUIh THef 0
TEHae ATHEST HT TANT Y| I T AT ST TLEIT SAqITT H g1 AT ST ST=AAT TR I ST
o7 fReT =eaw = T Rt ag BT s R aft aee, w7 s e e F A §
frwar g1 ar i % o SFiEa i aeaard | T@AT F1fev ST w1 UE-Y 99T Agul vET
FIA o AT Bf J18 g SFHIATY il TIE ST TEae A0 hAT ST A=)

3. sefteame &7 #e FReferfea Bfer & qror srom-

g AT S IATT SAT/RAT 37T IH ATIES F TH THE TThT GET AT STOT T 396 97 e |

T Te oY I a1 f{ary Ui & qiat 1 Srierat a7 Bl i Be 92 7 a2 g 3T e €ter g7
gRT/ERT s suht ufzad, fefory, Mda siw e arade % arr @@ g sEeht st = &t STy
qrfen f8T 7 T (TEFT AT & 5 dad) gisied a1 6 A1+ g AT Fig HerH el H§ qT9T SATUAT AT TH
HEHET F AT 7 30T FEH T /AT ST

4, IFHTEATT T FTAT ATI T TLRT AT G-

SH T TR g7 R STuer 3 39 uie 2 21 si7 seeht et B & Suw 38 2 2 A gt
F AT AT TH THTE qHIATT 7T SITosm o soer Fadt oA 6 9 v g3 & siaies S #ir
AT T TAT I T &l FIAT & AT AT of AT 0 T qg IJHT st ao § gl T/ et & =1 mar
STTUSTT $i¥ Svg, 91T o AT AT Lo (<A1 STuT| i =6 a7d &7 419 7@ STuT o6 e 397 a1 9 it
AT T FFT AT0 qTieh 20 S99 FATH | g2 F UTU| I SFHIATE &l 5 a¢ T2 19 o o o7 Fgl STos
A AT 7 ATErF T Ttk Herrar ML A Are AT STuam| w79 " w9 A7 AfF T srferw e ey 84-
89, 86-93.5 Ttz H RIS faraT SITURIT| ATT NS Fxd I8 oy e ¥ FH &l Al Agl FHAT AT
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FUIT AT &2- A TaH [T FT F TF SFHIEATT T Ha 31 STl &l F1E /9T AT 0

S TEaT &1 aore ot BT STu i) SEeRT gt e | et BT sroem g et 7
FT Al qg1 FHLAT AT

1.

ArhrTeY =T @ 40-80 witera fesaimET atar swfiga fiesegt #er & forw 9 €1 80
STrerd & srterd eATar ater ARl il AT had 39 *Ifd § ATHAT 3¢ ATHAT ST 9T TTH T
Z ST qFAT 7, TS AEEAF STHRL Al HEZ F THATCHS 49qT7 § U g1 AT TAL 11 H,
AFTF FTAT HT oI F2 F o0 srerrga fe=irar v 80 wiaerd & == 19T ST |ehaT 2¥,
STT AT o9 91 g T =1 27l

TS ITATA ARAT 6 AT H, AT ST greft, FG=ea #§ "qaaq it 4fa o7 e f&aw
ST AT AT T Al 3i¥ qaqed FAerErst uv off e B smer =nfgu)
THIEASHTT TATATT & HTH |, I, TG, qTe AH7AT, TATS 0l AT I &A1 &3F7 ST AR
AT aageT RreTfert uw M7 T s =R

Hru=E: s9ATh e safedl, [irg fioaeg & am =@ RifEaEr st & fw ST
e fFar @ g, 1 Soft (ST i S FATcs FEfiacr X aRe AT & T
gRfre IV &1 gt o st

AT F g Howuas & qreaw § arsamu=d § vduaes i et wdt § Faer qw,
AU, UA, TAHT ST TUAT F FATHE R % T Feeegaiel & (o0 HIS@ET AT
e

357 fe=tvma:

40% & srfer 3 qreurar arer ReaRTar arel ST 91 8, F9d 397 faermmar & &7 faee
TN I HGTAF STFLUT oF ATT 40% | FH o S=HTF T I ATIT AT

TH AT A9 1 g ywriora BT |

Hro=ue: d=wm e aaftwdt, g fioeg & g =@ RifEaEr s 5 o
S FRrfega BT =T 8, &t St (STOr) Sfie S Fraiers avfianor ik SR 9eTsti &
forg afifare IV 1 gt forar smoam

gf® frevrar:

FrEAEE T ‘=0T A 3P et arer ST area U=y § SR F g & oy
ST TRl &

gf® Reefa:

ASARTATH: FoAL TSI I AT ITHTEATT ASATATH § TSTUHAT % T 5 (o0 IUIE A51 &
sy RETTAT ; 40% 7 ta fE=gir SWHeaTl 7 9T AT STTUAT 997 ST {Seq [ TdT % &0 7
AETIT ITHLON ol HgrAaT H 40% & S=9HT § {1= q% AT SATT ST ATHT (G9T J1 T T97
THTIOTT ZET AR

zoeh Afa e, =afxh %7 o= RfERfame™ e 60% & stfers gHT Jrtau)
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Hraue: d9uTh Reairar are sAeat, ’g fieew F am =& FfeeT afgs 5 g
S Rrfega fFam @ g, & aeft (3for) ik s satars affewcr i ardfe semsit &
forg aifers IV 1 vt forgr s
FEMLTATH 707 [RAFAT aTer STEaTl I¥ AEA0HUS § USUHAT F &l & (o {3
el fRaT ST

3. I R (sfesw, Sifes Rernmamd, Rforse sfarmy Rerivmard st s wvoma):
i. stffesw - = A= SwT f Suftefa siv fAeare v enfod w7 g it aeqiag st fi w+#
F FHTLOT AAATT § AT T2 2
ii. fafore srfermy fesrivmaT: 40 wfdera & srfareF sroraT a TXra< 3T 80 W9 & i 74T THF
FaY fREARET ae =ftw 9 g N wig 77 99, [wst F 9w g WiRueH/ awes
STRITRIERT SgTadl/ AqETaqTHT Tadadi 6l dgradl & Jedited i@ hil dq7dr 9% sremed
2N [aaaT § faferse srfenms fesirar &t dadar 1 e w3 & o 919+ 7 wiE T9E=T T8t
g1 o1 40 TTaerd T #e AT Arashreli= g 3w oo forw stfer et it ST&<a gl
HIATH FI07dT:
TH qTATEE AT i SR oY foeame &7 eaiua wed i aeqi=s THhaT &f FHT & F
FIAE | Aqeifaa Tai gl Ty, eaiar qeaiss i agav T FEEa &= F 74
HATTEAVT/FTET o AT I GOy # fF=me R S aar 2
Hro=ue: d9aTh Reairar are aafedt, ’eg iy F am s & FfeaT afded 5 g
Sy Ffrea R w8, it Soft (Af0r) ik I FricTs avfianur ik TR A9eTst &
forg aikfers IV 1 vt forgr s

Aifesw sii dtfes Reamar:

AT Aifesy 7 sifegsw R=rmmar aror sefea srssmu=uyg § viuasy & 92 & forw

TTI Tl 2l

ey a7 91 % forg fRean-Fer

T 5= 3 forw f@ery /= i § = F f{ews g

(%) TF 7T oo Afewe 912 7 3P 3w &1 g Featfa @ & Jiae e G g ot
UH TAT T 97T ST #T g oE+ 9@ oY SAfa® (AIRTHF) T&& T & g F7 d39T g o
FTLOT A9 T THEATT gl ThdT g, qT 3T ATHAT § ITHIGATT F TIH ATZHA q1E 6 AN 6 T
H 3w 95 a1 % 919 94S7 ST AR

(@)= & Bt TR R ES % Al w9, srsad, R wifHge asid, au A9 oF
HEETT HIAS 9T F7 71 &1 997 1 A0l

(77) U HTH foraH SEfEaTT 218 AT AT 215 gIeUCHe AT | I ITIT S7dT 8, el ey
T areRrsT T aE a SFEa &l sTEaard § =fehear sreffersd g Ied aig
T fFAusi F Faw i F are wsem SEEr deme, serare 97 Gwnr # aisaw 97
fareros grem J= freras/ e sfesrdy Sew stafes o= st i 21, 98 [aw 9w
I T2l gl TadTl




34

THE GAZETTE OF INDIA : EXTRAORDINARY [PART [—SEC.1]

9 a7 g7 ST AtereTa: I o it AT A0 T FAT Far T vl =T ae/asa
FrfereaT e gy ST fam T =1 o=t 1 e ar s &% o "9 7 g1, e
qIE o F Tog 79T qrg I Arriera B s

Freft ot o ag=m & 1@ e = 9 faega st

TUH AT § HISH a1 &ir RA1E a9 I T 921 AT SISt St a o 28k arer faerw
afewa a1 i Fqre 7 e 2n

FIET ATET a1l FAThe ATAAT =l RAIE F dayeft faem-facer
HAATHTT 3 AV&0ET, AHHT JUTEar & Seedrsd ard qrael # R s #ir
FAThe =IO F3 § I4, 15 He a9=1a ST st i st

4. € YA =€ Y9 & Hag H e ud AashtfadT &7 TR FO 9Hey 3ga9
foreetfer Se & s S g fater Femgar &

(%) 15 & 25 a9 % AT ARRAT § 6T s JT FMAIT 100 STHT 07 2rav &l

(7)25 TG | FAT A AT AT & &€ JAT HT AhAd wed § 110 H oeft g S a7 &
TLHT Toregpet Aarost=s Tdid grav gl

g & AT AEw ¥ ' 7 ¥ 140 tH.Uy. F U & Aeererd Yo7 Y 90 UH.UH. ¥ U7

TTIEET YT &l Fg AT @41 A0 A ITHIGAT HI (he/s[The 380 & dag § o+t
AW T I U dI€ H AU FoF ITHEa T SFqare § | JEqre i RO 7 98 %

2T AR T Fawrge (TFTzede) afe & F10r s Yo7 gl OIS a9 TEdt € AT ST FI0
TS FIAF (ARTF) AT 31 TH FHT AAAT § Z&T FT TFAL 3T AT RIS TITRT ST AT
o gRET e (Feade) & s off 9 =5 7 i et =g 5 o sefear F T g geoar
T2 & a7 stfeaw Aol Faer #fewar 918 & F3m)

A< Y9 (TF T(E) A HT TLHT-

AT ER 9 a1t TEEATT (T A e?) e & STR (3EgHe) FT SEATA FHAT A1 0l
TRt FoFew 3 =TT AT JeTge & 918 Uvag [9He a9 T a1 Agl [T AUl TR ATg 957 81 a7
T BT a8 3T (9T & F IFeht qT FATAA ST AT AT qeqT H T AU TR(T 6 9P I
ST 0 FTAT ST [T | S | TgTeT (&AT AU Feel H FAHE AT T FI2 IATE & AT
FF § T T g ga1 e w% S it 9 A7 9o F sva? i A7 v w zEh [ e A
FIEAT & HIET & TF AT & 59 FIL F0h T ATGU| THeh 18 FIS 1 T&1 Hl HeAT FT AT &

H AUSHAT AT, T gaT AL T Fls (FdT | T J18< A [l

FIEAT F L TT Ve g7 (FTHT ML) FT TG @1 JTAT 2 qF TF I9% S S 141

I TEAEHRT Fl gooh & AT SITAT & ST 6§71 7 (| F%F § 0697 200 TH.UH.UH. S gar
T ST g 3T T a1 399 & fI-e1¥ ZaT ATt AT 81 godhl i eafd gars q2+ 7 o
AT 9T 91X FT HTAH (ST gIAT 8, dg (eeiiord 9T I9AT gl T ST gar Harer STt g ar
SATAT O TS TEdT g1 oF T 9% T AT $i¥ A=E1 gATe IS4 ATl eafadq gohl el ge-ar
A VT Bl AT, I STIESOIE TAT 81 5 T TATH AT ARG, FAIh FF 6 ¥ THT HT
FAT TAT o ToIT SfaeTsae grar § oY Sag TS Tad gl ATl gl (X IERT TSaTe T
LT B1 AT & § | T gaT [MahTearae T f9e a1 gt var oy o) w9f-weft & & gar Aeaw




[\ [—@Ue 1] HTL T (ST ETLTI0T 35

T UF AfHd T2 97 ea[at gare 9= €, T R 9% T I g1 AT 8 37 e '\ 9w e
T BT SATAT &1 6 drzeie 47 F HFET F Tordft gr asdt 2

5. oftere i Iufearfa § & g aher i S =Ry e afomw Rt R ST =R
ST T a1 Fl el SFEaTe & O § TETAAE S 51T g7 F7 9dq7 Fo af d18 5906 O+
Taeft TEAt T TEAT AT ST TYAT (STATIE) F 2T gt e a4 v ff =9 9 F qre
FOIT AT TS ITHTATT FT G e Y 3ufeata (@rewgan) e, sofera atwa ey
F TEUSE & FIET UTC q7 a8 IFHEAT HT =4 o0 & v fhe Jifua #7 aFar g1 & @reamgar
AHLHET (ATH-STTAeF) BT 3T a1 7ol &1 et fAafatee R fEreros & ama Ssem S

T STETATA S STINTLTAT il Graemy, gi1 e s 919 s e e | a6 a64a S #F
e a7 TIRTATAT T STEeTE THENT Ivg R i ra+t Rare Afewer ae &1 A7 90

5 97 afeser a1 1 "Tohe” A1 " Tthe " it SAfeqw TF TR gRIT THY ATHL T2 IFH (IR 6
T A1 % 90 F99 ITRAT AT TR Al GT| SHUTEr 3 AT il THIH FI & (1T Tg =T
21 TodT ¢ T SFfieam &l %3 ol T sreaare § T At § w@r ol

6. 39 721 ¥ e e #wre e st et 981 § B 95 o [ghke F oo ae
farer wfereror Metia 981 8, 39 9&l uX Aigar Seieare afs My & uge Fihr S+ & g
THEAT IS ST g 7 S TEAT FF | ST T HLAT AA9TF Tl NI TATq I H1ef Tar |
g o ST a8

UH qai/Earst & o, SeH 9a9 e a8 w3 | 7@ Sirer afqeita o @ g s aleor f

T FHTE AT SETEETT TEEdT OTE ST 2, 97 IH SETT ®Y F a9 O A ST AT S
ST T IHDT T 6l Aty L T &7 AT TG 6 TG & B Hedq1g T9ATT heedd g STl
O AT TR ST, Tohq I8 AT et SSiiehd Hieehe Sy & STed fhedq oqa & &
eI g

7. 23T TAT TS T Fohrgl UHT STETHTIATSAT T 90T T, S AT e 931err &
AT 9T T2l @7 AT ThaT 8, % o0 Tt 7 ARSTRTH TEHEAT Faet el SFHIEATI HT 6T
ST foreg afvafera =T &ar odter § sifaw &9 & "aer =rtod &R 3 21

SEEa™ it fheaw & T ¥ F== ot SHFar o (@@t safiear & &
LI T HATAT HeA ATAT) o AAE HT (F0 SATqH g
8. LA HaT & (70 ITHIGA & T2 & Gae H STl Fgl dvag gl (Hehcdl aIe HT AeTeT
IFHTEAT % e A7 AThe g9 & dag § [Avir 3o S % wor o2 Rt STk seaaTer & faerst

T qeHe F AT 8, e 39 T SefEae F A S sEt vaee F ff2 T 9 #1 aeag
BT AT TS T AL AETATA § Rl AT ohee /A TAATAT & LA FT T g

9. ST FrE 2 e 97 I/ 9T § sr=e 2t e T S #fewer et #ir st T
forg a1 AU & Ta9 IFEaTe & Tuterd FTat & qarqul Magd § aTeT 98+ i §91a4T g a1
GELL

Tfe et wrorer § =T are &1 98 = g & g 9ar & oo el sefiear
T ST FAT ATl ATt fR=irar v e (e a7 aex i) & i fram ST awar
g, a1 =0 "ay | frfraaT o g uF wue fee frar s e arfaeerd g o "6y
H € AT Aq IWIEAR & gud 0 S 9T FlE A9 Tal § 3 ATl % 918 IFTHIEAT %
TAET T ST 9T ITTAFTE T Tg ATAFRTE R FoF ag gay =fehear are &t 7T #°7 Fehar g




36

THE GAZETTE OF INDIA : EXTRAORDINARY

[PART [—SEC.1]

“FEATAT =T F FqThe” =T T ST aTer STHIEET & JTH § Q994060 g gt aafy
AETITAT B #1g F ATF qgl gt Argul Wit @t & a8, o g+ 9% =9
SEfEET AT ST R i Aty & forg “sreameft w7 & sfhe” =rfva wgt fra o g ==
Tey ¥ g F fore St fheaw srerar ser & "9y § sifaw oty o smo @ e G
sTu % afy #wg sefiea garer O 7 ffzq g, a1 ¥ Fao vaw e a9 g &
“EATAT =T F A9 =fea BT ST aewar g1 et qadierr it qger T adveror #
B AT HET ST Y S¥ear afe =78 af 29 Ao & fAawg 9t F2 9&d g1 e
frfrcT a1 v ifaw Aol SET SN 9T I8 T €Y ¥ oo HIAT T o SHfEam fhe 8
T AT gl Aot FfohedT areror o e u% Rt S¥iEaTe &1 ‘st &9 & s\fhe”
EUECSEEARERIRS IR X

10.

g i & vty & fAaeg ofier & 39 a1 SHEa #7139 394 § ATed a4hTT

T TA7 AgiRa 100.00 &9 &1 SANA-9[eF STHT FIAT 211 T8 AT IFtaare & ferfher
e & i % |ywor it ariE F 21 3T F e yeqa 1 ST ARy e sefehy Fwer
e ZIRT GALT AT =ToheaT ST Faeft e T qgl g7 ST srdter =i are grr
Tl 7 fReett ® g1 e S g oy qur et s F "@9g | & 7 ammsi F o
ToRHT oY ST T AT T STaT S 9T ST HT qgl g e fefehcar ave &1 o sifaw
ST ST Toh fareg g ardfiver &ishre T8t it st

AT HITT S, T df=a

gRfrs-Iv

d9aT T safeat & fore Sugs ifeea aarsit it T afga st aefiar i A o

- aofy (a7) e

. AT AT ATH ﬁ'qqg'l'rraﬁ FTITCHE TV R0 I SrerTy

(1) (2) (3) (4) ()

1. ﬂi?"qg’fw ATHTHIEE (i) AT — TF 2T g @r@gaﬁmm T,
e Rt I s L A s
(o) # (i) St T AT o e
TR HeeT (iff) SO T THOEAT | =z e,

FrfreT T BT AruA=31AT,
AT (TSTTHAT) (iv) TTET- FY ITATHRA s q=HAT,
: THE=EHT,
(v) TCH-STI=T 1 et THUE=3forar fT TE A
o fa=T ufere sew fifeg e
Hr=aF,
AEseg=Ter@T ¥ TET,
TH=FT
2. Z;Tﬁ'qw;?&ﬁa'r (Eﬁ)m (i) ST-UF Fr AT gﬁ@é’rﬁm A=,
YTHTT ST . . , U,
(ii) ATA-TF T TATEAT
AR | () et | s wH= oA, THA=EE F,
() T R | (i) A ST | et e e s e
, diw foraer,  wEE=IwT,
ST (F) ¥ | wrfre v A9 _ -
@) arerg | e i =G, vy
ipgm_@m | saffeaw W oSTEET @R

ST & "1y faEe G




[T &g 1]

HILT T TSIA . AHTYTL

() - st F . e
AT TRttt Tt g =R
(Vi) TTHT-F IT=ATA
(vii) TuHT- Tl srde fifeq
(Fre-afSteen)
(viii) Sreseg-aATIT
(ix) fafers srferma ferivmar
gﬁ_@m (@a_{),m(ﬁﬂsfﬁ), 3]]—@@—(,@1 -Q—H—,%’ T,
=l ) THUAS! TAHT (F8 TN 3TATRA), ;ﬁ@ ST, T =
: éﬁm (Eﬁ-‘_ﬂ-q"_{), Q'Q'Eﬁ' BT, S = FT, ;ﬁ-q;‘— =
3%1?? (Tfrs 1o i) ST, T = S
(@) o 31 | @) TR (R wfem ﬁﬁgw,sﬂﬁ?:
o) : ﬁ-@q-r_ , -
é’@_'ﬂ', Uq = gAadl, ;ﬁ- =
) ST orH SUNE (F) | qerr
(@) erTfoe 2| - .
Sl & & A=
ST A1RE, I et A
wfafafert =t g 3R
* ﬁwﬁﬁ o ﬁi"i'.'ia ) AT —TF T ANTET | U, THE, N0, T, TS
& T S (ii) Ao — T T R | e H, aesey, T
T srfaardy TE-ASAT, THE—ES AT
FTA— HFAT, T =TT,
UHE-3GAT, THUE-SI (oI
£ AT T FTF FEAT, -
fereg T, T=-HAHTI
gifars- v
Ot # fora it ariRe sremar d@eeht ymmoras
yaTiorg foraT smar § & & sfapefiysfeh, R
fesrar At SeftEEe &t oAm) gqoa g o
feramei RUENEEUASRIEL

(Fe=riraT SO | To7 Sfeatad fReairar #7 T T 3T Jfaaadr) ¥ 950 ¢, F7 G007 a7 g am &
TZ HTUT FAT g 1o ag AT STeATAT F T&q g ST ITehl (AN o HILIT Il AGe &HAT I qTrerd

FLAT B

EASUESRY

e e stfesr/afae gt/
T T &7 7 & fefehear srefer
e ST Getda e/ fRerirar F e g faar s =g (Isreer F oo aEgear-a I

o=, AT RaAmTar-ggt T e/ fuwsm)|




38 THE GAZETTE OF INDIA : EXTRAORDINARY [PART [—SEC.1]

gikfars- Vi
I SIS HY giaem A= 7 TRa=T
(ST GIXT ATSATEA TLHT AT T AT 1Y)

# A (R=rmmar &1 am) & I
SHflgae g 9AT AGEAE *  ded (T wT
1) IS (e FE OwT AE)  FE
EES (TLTEAT T ATH) T TEEAT H 93 @7 gl W Afers TrRIar 2l

¥ UdeERT FE gEa Fwar gad g & oS wfem @ ¥ fm ot
(T T ATH) T Thea/ASe/dd ATeee il FaT TG HLd|

# TAEERT I o FIAT § HAT g/ Tl g 1% ITe0! Aferw Trarar

El
Tf% 97T § 7g TTAT STaT & T IFhT Srfers Taar 7Y g =iud 0 SqEme 9ei g oY 837 qfersd Feaar

H SATer UTS ST ¢ 7 | 6 I8 I¥ ATHTT ST qeearelt Ial & af=d w2 [>T ST/ St |

(Fe=ivr SHfieaTe #T geaTes)

gifare-vil
fRfere =i a7 et F A swore s osrchieseSt sfaf=aw, 2016 #it ey 2 (Tw) #i
TRCATNT F T8 TS 8, TG ST ATANIH At €T 2(AR) it THATHT F T8 AT TGl & Tt
40% T = fe=givTar arer =xfew e fora # wfears gt &)

Tz SO B ST ¥ &2 Rl
/et (IR T 1),
/AT RELLD (/T

¥ TRE /o aT/RETRTS), g T T ST 0l g ST QERINE




[\ [—@Ue 1] HTL T (ST ETLTI0T 39

T T=a/Rfd) & Ieq AT 8, TS Sool@ ohAT SITdT § 1o ST 3th RATd oeh [T aTerh g S 3eent
G ATAT T TATHAT FLAT g1 Teg Tt forae & forw erree it agrrar it saeashar gl

2. I IWHIGATE TS T GIAAT & AT SIS U HgTeh SURIOT S8 TTed{eay Ud daiies, qau
I (ATH FT Iold ) T STANT FLAT &, ST ITHIIATE & (1T GL&AT § 9T B o forw srf=am 2|

3. Fg THTUS, Faedl Wl TS e fers deamsti gy st o afyearst & snfee g9 &
TATSIA g ST AT STTaT § @1 I8 i T T g (T ATTFIT g 718
AT TEH F srate, st € R wfes g syt BT s, F oo arer 81)

FrfeRcaT TTferrTeT 1 geareT
(BEqTAT WA ATH) | (BFATEAX UA ATH) | (FEQTAY UH ATH) | (FFATAY UG AH) | (FFATAT UH )
T fAQro=/d oA | AeTE AT | _geiee (TR SAFI e F7 a9,
IEEE] EEUREX ST B) e (afe deqeT gIeT
ATSHIAoTee)/ IqH B) T AT
KSEIE) RIEEIER))
HATTASTHT
(ﬁ%ﬁﬁ%&ﬁ
ATSHIA o)/
ferore forer=n
(T TSR
(FETET TH )
e TrfencaT stferarl/ftae aeim/aer et i st Bt

g< Oied IR SAEqaTe/EaTesd §eT FT 910




40 THE GAZETTE OF INDIA : EXTRAORDINARY

[PART [—SEC.1]

gifers- vill
. Afewar NS i R #71 wrew
ATHHATH B i A
........................... (€ 3fRft & s o) A Gl
- HoRUEs, 2026 G
QAT =l ATH 1G]

() SFHTEETT T FAF S =TI

T = & g STHIEar Mg F99 T&qa w< oliT 396 Tie § € T2 =S998 gedrey w7l
SEHTEETT &7 &1 HHiTeha 927 08 | & TS Jqrast sl A fFew 7 & srawfuq a1 Srar 2:-

1. 9T ATH (FIE & H):

2(7). FT AT M@, TEarel, AqHAT, TR
ST | Sataq g, fSeht ofea S9rs o9 &9 F
FH graT g2 Sca< g ATAT Al # 1 AT AR I

BP g AT AT TSATT 3T 4719 o)

3(F). FAT ATT FfT == (T q1F) FTIAT Fh-5F

T A AT HTs 77 a1, [edl 3 9+ a7 =7, =

#T IeT, TAT, g&F TN, FHST T, JRrefT #1 F1T,
TgHfesH, wufsHTEieH # I 77

3(). w7 FR muw a eew RfFar (FREw
T /AR /TaFTEAe aTfe) g 82 T &, ar
foraor e w1

3(). (i)FaT AT S=wTE AT Aot I 8-
CUGE

(i) =T fr ST it FTITe@ wE
(SR F forw e, A, o wfs)

4. 797 F1H Fr arfererar ar By o o T ey
ToReT TR T FaTge o IE 2 82

5. 7T oo aut it TLTEATsH F AT U< I s
HAT/IT Arefed R =T 82 Ff% 21, a7 fHaor yee




[T &g 1]

BIEGSEEIRIS EE IS

41

3(@). TS T TN AT o eAT foraH faeae a2 gf

= Tt e sterar oo Su= Y sraeTear

5.1 AT AT et TATaehiea™ (st qrsaswy & o

............................................................... P 32 7f% 2, 7 B —
6. o= aRETe ¥ gataq Ruferfea Fewr T #:3-
forar iy ey, | AL F FEA ST AT GT AT AW wyray ¥ oy, | T F T9F | ST st | g sgaq 6
afy i | TS| oy s, | wEA, S| gy e | T | A g, | e, s
EGE AT A ST W | IF AR | FlaAT AT A I T | I X qF
TaTesy #it e T TATEST | HTHLO | TETEST AT e T TATEST | T FHTLT
fRafa £ Rafa fRafa #£ fRafa
(1) (2) (3) (4) ) (6) (7) (8)




42 THE GAZETTE OF INDIA : EXTRAORDINARY [PART [—SEC.1]

7. aga smfSra e s, af g gy, 1 faewon-

(F) Uit IS T &9 UF qRE

@) T &ar @) @) FRTTT R TS MHT |,
TIEAT T A9

(1) BT ATS TLTEA07 T IO, TS ST THbT
TAAT T&TH %01 TS 1 AT ATTHT THb! TR 2l

8. ST THT AT T TEHRET 37T fGrame & A 9 37 98l § ST HY G Y& ol T8 g1
H TRl TATcHE ATIAT ATAT T TEATHE AAT T 10 ST it ot § 9% owg Frget wrears of
ST | g1 STET AT Y& Fd AIaT el Ageaqul qaqT H T SIARaar /1=l STusft $ie =
FTLOT A AL o FAA WY & o0 TR w2 7w A7 "ehar g1 #§, gteafora i #&ar a3y,
2026 HIHTEAT & TTAETHT | AeAl-Ai{d 1T gl T3 7L HATHRA 6 0 FHT ot Tg T2 FTHA 0T @
o sTere AT 91T A T2 At T aeATeH® AT 1 R T € a1 9 qAT0 FHI 6 ST gl gl

SHIEA % geaTe T 3ufeata # geara o

TS & A % geaTeA QAT e a7 il qg7 Afgd




[T &g 1]

ATLT T TSI ; STHTETIOT 43

(FaTEST GEreqR Aot (9T 7 o, gt 3w o e 7 o)

il =

1. AT T3hTH  (Ieaw/ATaToT/=irEe) 3.4x
.................................................................... i. L
£ & USRI
W(W/Sﬁ'ﬁ_cfﬁ:ﬁ?ﬂ' .................................................................................................
Fz (AT AT ). (GR:18) RS LK 1 PO
15 FO [EEAD IR iii. T P (FeA Foete) (S=aaw I=/fA U=)
LI Kz 1 s =fr =
ST T A - VA= i
(i) (T A T T G b 1 1 PR
(i) (T HEBETT) oo R V. ATAFAT
LG 5 U
i O T A 1= 1 1 OO
........................................................................... Vi, T3 TV ST e
vii. e dteurar
=9H & 97 T SEaAT (F7)
712 T fam Prefer  RRRET o

T3

L A"

EIEREIC]
IGETAAES

TE A"

qTe A"
ERRCEURRY
(afe) T Wi

BRI
1 B I 9_(@)@-(%@@ ________________________________
£ FRETAT e
AR 1 2 s SO
121 1 01 DO 10. 3T 9 (A9 feew) ST 37 srerar

o o . .
LIRS ERECECIRIN % Hend




44 THE GAZETTE OF INDIA : EXTRAORDINARY

[PART [—SEC.1]

ST 1 1 A (F) TTET e

DA D AU (&) T e

6. Tt qAT THET AT Fufa 11, e feen ;A
................................................. S LS 1R 1 £ £ 1 SO

7. s39A aF (Td e feew) = it S

22T

12(F). S99 T aF (ST IRAT foeen):
grEs Eie, afvaniEier sl &7 & THTT
T 39T ; (ST Je

8. TRE=TOT T (A et Hees):

(F) FIT: Al ARE [AHT (ARTAF AToTT)?

Tt e

ferm)

L1 o e £ 2 A OO
25 A IZAT TL oo /e
SYAT F 2 T aTE /e
(F AT
LESEA L K TS T THUH
E1R LA 1 TS T THUH
9. T AT v T ST F gEATe
(T T IqT =TT & qAT, IHHT fSa<om)
E=1 £ 1 USRI (13) =TT T TF-¥ ST A e (wem-T e
£ R )
(F) TAER AIGH TEAT (TTTTA) 1 | | oo

R 11 A

(1 =1 U N IO

I <




[\ [—@Ue 1] AT T TS STETETI0T 45

14. F9T ITHIGATT % T | &l UHT a1 ¢ (S8 F0 98 TF 94T § A1 $Iel Iqargas Hee & o0
FTRT BT ThaT/THAT g1?

Al : "HIZAT FFNTATT 3 HTH H, JI< T8 T4T T7aT § 13 a5 7971 & al 37 dfaqa=7 # @97 F
HTETT T &F & F71%2 FI9T F2 19T STTT T8 T

15. I FETet F "ad § IFa &l $aa a9T Aaw Fwder Rag & o sgd amm 197 8 39 97 e
& H ~ T [T TRET AT A 5T FaATedi/aat & o 38 Aqhe 771 747 8, TR Al g, 37 9¢ X F
o ST STU-

i) AT o7 TaTeey 4T (TSIUHEN)

ii) S Tqree AT (T st U= # amrer =2t i sifeer)

M REESSUEUR UEEIR IS G RGE )

iv) fee=ft v v (SRdiawsir =-1l)

FAT IFHIEATE T8 HAT o T STTFT B es e,

e : T o Ay e €9 & A= oo § &5 #3

THIT T

artafea SfFem @&r whem-2026 F 0 sEfigaw /s ,
ERERICD FodT T T SRR S R @ra) =
SUTeAT g 3 Ivg HFTHI Ia7 47 2

() T e, .

CRRIREERIEN

() e & HTLOT AT fir g FerT 14 5

D) N ¥F FTOT AT =T R fhet & #et @)
(iv) ST R SwiEany (fesegdi=h) & a8 | fRearar it aofl/3 it #1 Ioor@ Fe T77q

AT, U, U e (FaaT, geatoa Ffer Tar 70T it s’ & aRieta—|V 7 qadisd w7 3T
Tg gt #7 o fiescgaier SFiean, Hired Harsl & FATcHS I he0T 3T AT TUeATAl I T FT

e &)

I F gEATeT T F ZEATET I F ZEATET
A qew IR A AT 7
(T | fR) QIEICE) (T &)

It A-sie T v s
FLTeT o gEATAT
A T
(T =)

T



46 THE GAZETTE OF INDIA : EXTRAORDINARY [PART [—SEC.1]

-l
0 S S ) A O e e T s s s s e s A R s L LS | R
) T YT TS HAT (TSTUHAT)

1O i 0 S O e T s e M s S e L R
(3TTET T IUT I=AaX I qUITHTE- STTHSIEdT)

ii) Farr TR FaT (Rt aferT I § "o =2 T sfewm)
iii) 7= TaetT Ao TRug (SIS THa)
iv) faeett T v (Sh= st J=-11)

I F gEATET I F ZEATET TEET F e
Y g2 Y g2 Y g2
(AT =) QIEISIED)) (T =)
afe f-siee fFRar @ g

TET & FEATET

GIRICIES))

giRfars-1X

fafre fesgivar a™ =afmt S scfisseg=h sifafRas, 2016 it g=T 2 (Tv]) Ft TR & 984 s
&, g S At i gy 2 (3R) i aReT ¥ a8 i 98 € uiq 40% ¥ F fR=AiET a
FReat S foregw & wiEarE 2idt 8, g foar S arer afE=e u=l

....................... (TEXEAT T ATH) H TTFITF vy v, (TLEAT e g 7 ATH) AT L,
............... (TS T ATH) H QAT &7 W37 gl 7 e fore TIaT ., B

2. H TAENT THIO0T Far g o 3<% 93rET & forad & o 30 AT oo, (THT=E FT ATH)
RIS =l HaT T&T FHT|

3. # gE=d <ar § & el TR e, gl T 912 § I Iq7 FdT g o Il TFar JF

TOUT F AGEE Agl g T AT AFAAr | qfgsw g af & 3H 99 & U v+ i ar
STHTOTS /oA THT/RIT T4 qTesae T T &7 TR Ag1 HeeT|

(SFfEaR F gHTRR)
T



[\ [—@Ue 1] HTL T (ST ETLTI0T 47

MINISTRY OF HEALTH AND FAMILY WELFARE
(Department of Health & Family Welfare)
NOTIFICATION
New Delhi, the 11th March, 2026
RULES

F. No. A.12011/01/2026-CHS-1.—The rules for the Competitive Examination for the Combined
Medical Services to be held by the Union Public Service Commission in 2026 for the purpose of filling
vacancies in the following services/posts, are with the concurrence of Ministries/Departments concerned,
Municipal Corporation of Delhi and New Delhi Municipal Council, published for general information:-

Category-I

Medical Officers Grade in General Duty Medical Officers Sub-Cadre of Central Health Service

Category-I1

(a) Assistant Divisional Medical Officer in the Railways.
(b) General Duty Medical Officer in New Delhi Municipal Council.
(c) General Duty Medical Officer Grade-II in Municipal Corporation of Delhi.

All candidates are requested to carefully read these Rules and the examination notice of the UPSC
derived from these Rules.

The examination will be conducted by the Union Public Service Commission in the manner
prescribed in Appendix I to these Rules.

The date(s) on which and the place(s) at which the examination will be held shall be fixed by the
Commission.

2. A candidate may compete in respect of anyone or more of the services/posts mentioned above. A
candidate will be required to indicate clearly in the Examination Specific Module, the services/posts for
which he/she wishes to be considered in the order of preferences. The candidate is advised to indicate
his/her preferences as he/she wishes so that having regard to his/her rank in order of merit due
consideration can be given to his/her preferences while making appointments. While indicating preference
a candidate shall have to indicate choice between Category-I and Category-II first duly keeping in view the
eligibility for the two categories of posts/services in terms of Rule 5(a) & (b) below. Subsequently the
candidate will also indicate preferences among services/ posts of Category-Il. In case preference for none
of the Services is indicated, the candidate will not be considered for Service Allocation. Candidates will be
recommended by the Commission based on the preference of categories given by them in the Exam
Specific Module in order of merit and number of vacancies.

(i) Candidates are advised to examine their eligibility for both categories carefully while exercising
preferences of categories and services in terms of Rules 5(a) & (b).

(ii) Once cadre has been allocated to a candidate, no request for change of cadre shall be entertained by
the Commission/Ministry of Health & Family Welfare.

3. The number of vacancies to be filled on the basis of results of the examination will be specified in
the Notice issued by the Commission.
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Reservation will be made for candidates belonging to the Scheduled Castes, the Scheduled Tribes,
the Other Backward Classes, Economically Weaker Sections and Persons with Benchmark Disability in
respect of vacancies as may be fixed by the Government.

4. A candidate must be either:

(1) a citizen of India, or

(i1) a subject of Nepal, or

(iii)  a subject of Bhutan, or

@iv) a Tibetan refugee who came over to India before the 1% January, 1962 with the intention of
permanently settling in India; or

) a person of Indian origin who has migrated from Pakistan, Burma, Sri Lanka or East African
Countries of Kenya, Uganda, The United Republic of Tanzania, Zambia, Malawi, Zaire and
Ethiopia or from Vietnam with the intention of permanently settling in India:

Provided that a candidate belonging to categories (ii), (iii), (iv) and (v) above shall be a person in
whose favour a certificate of eligibility has been issued by the Government of India.

A candidate in whose case a certificate of eligibility is necessary, may be admitted to the
examination but the offer of appointment may be given only after the necessary eligibility certificate has
been issued to him/her by the Government of India.

5. (a) A candidate for this examination must not have attained the age of thirty two (32) years as on
1t August, 2026 i.e. the candidate must have been born not earlier than 2™ August, 1994. However, for
Medical Officers Grade in General Duty Medical Officers Sub-cadre of Central Health Service, the upper
age limit must not exceed thirty five (35) years as on 1* August, 2026.

(b) The upper age- limit is relaxable as follows:

(i) Up to a maximum of five (05) years if a candidate belongs to a Scheduled Caste or a
Scheduled Tribe.

(i) Up to a maximum of three (03) years in the case of candidate belonging to Other Backward
Classes who are eligible for reservation applicable to such candidates.

(iii) Up to a maximum of three (03) years in the case of Defence Services Personnel, disabled in
operations during hostilities with any foreign country or in a disturbed area and released as a
consequence thereof.

(iv) Up to a maximum of five (05) years in the case of Ex-servicemen including Commissioned
Officers and ECOs/SSCOs who have rendered at least five (05) years Military Service as on
1*" August, 2026 and have been released (i) on completion of assignment (including those
whose assignment is due to be completed within one year from 1% August, 2026 otherwise
than by way of dismissal or discharge on account of misconduct or inefficiency), or (ii) on
account of physical disability attributable to Military Service or (iii) on invalidment.

(v) Up to a maximum of five (05) years in the case of ECOs/SSCOs who have completed an
initial period of assignment of five (05) years of Military Service as on 1% August, 2026 and
whose assignment has been extended beyond five (05) years and in whose case the Ministry
of Defence issues a certificate that they can apply for Civil Employment and that they will be
released on three months’ notice on selection from the date of receipt of offer of appointment.

(vi) Up to a maximum of ten (10) years in the case of Persons with Benchmark Disability viz. (a)
blindness and low vision, (b) deaf and hard of hearing, (¢) Locomotor disability including
cerebral palsy, leprosy cured, dwarfism, acid attack victims and muscular dystrophy, (d)
autism, intellectual disability, specific learning disability and mental illness; (e) multiple
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disabilities from amongst person under clauses (a) to (d) of Section 34 of the Rights of
Persons with Disabilities Act, 2016 including deaf-blindness.

Note I- Candidates belonging to the Scheduled Castes, the Scheduled Tribes and the Other Backward
Classes who are also covered under any other clauses of Rule 5 (b) above, viz. those coming under the
category of Ex-servicemen, and Persons with Benchmark Disability will be eligible for grant of cumulative
age-relaxation under both the categories.

Note II- The details of Functional Classification (FC) and Physical Requirements (PR) of each service are
indicated in Appendix IV of these Rules which are identified and prescribed by the respective Cadre
Controlling Authorities (CCAs) as per the provisions of Section 33 and 34 of the Rights of Persons with
Disabilities Act, 2016.

Note III- The term Ex-servicemen will apply to the persons who are defined as Ex-servicemen in the Ex-
servicemen (Re-employment in Civil Services and Posts) Rules, 1979, as amended from time to time.

Note IV- The age concession under Rule 5(b)(iv) and 5(b)(v) will be admissible to Ex-servicemen i.e. a
person who has served in any rank whether as combatant or non-combatant in the Regular Army, Navy and
Air Force of the Indian Union and who either has been retired or relieved or discharged from such service
whether at his/her own request or being relieved by the employer after earning his or her pension.

Note V- Notwithstanding the provision of age-relaxation under Rule 5(b)(vi) above, a Person with
Benchmark Disability will be considered to be eligible for appointment only if he/she after such physical
examination as the Government or appointing authority, as the case may be, may prescribe is found to
satisfy the requirements of physical and medical standards for the concerned Services/Posts to be allocated
to the Persons with Benchmark Disability (PwBD) by the Government.

SAVE AS PROVIDED ABOVE THE AGE LIMITS PRESCRIBED CAN IN NO CASE BE
RELAXED

(c) The date of birth accepted by the Commission is that entered in the Matriculation or Secondary
School Leaving Certificate or in a certificate recognised by an Indian University as equivalent to
Matriculation or in an extract from a Register of Matriculates maintained by a University which must be
certified by the proper authority of the University or in the Higher Secondary or an equivalent examination
certificate.

No other document relating to age like horoscopes, affidavits, birth extracts from Municipal
Corporation, Service records and the like will be accepted.

The Expression Matriculation/Higher Secondary Examination Certificate in this Part of the
instructions includes the alternative certificates mentioned above.

Note 1:- Candidates should note that only the date of birth as recorded in the Matriculation/ Secondary
Examination Certificate or an equivalent certificate on the date of submission of application will be
accepted by the Commission and no subsequent request for its change will be considered or granted.

Note 2:- Candidates should also note that once a date of birth has been submitted by them in the Online
Application Form and entered in the records of the Commission for the purpose of admission to an
Examination, no change will be allowed subsequently or at any other Examination of the Commission on
any ground whatsoever.

6. A candidate must have passed the written and practical part of the final M.B.B.S. Examination.
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Note 1: A candidate who has appeared/or is yet to appear at the final M.B.B.S. Examination may also
apply. Such candidates will be admitted to the examination if otherwise eligible but the admission would be
deemed to be provisional subject to cancellation, if they do not produce proof of having passed the written
and practical parts of the final M.B.B.S. Examination within the time limit prescribed in Rule 9(a)(ii)
below.

Only wvalid proof of passing the qualifying examination viz. Degree Certificate/Final
Marksheet/Provisional Degree Certificate etc. as are normally issued to the candidates by the competent
authority will be accepted.

Note 2: A candidate who has yet to complete the compulsory rotating internship is educationally eligible
for admission to the examination but on selection he/she will be appointed only after he/she has completed
the compulsory rotating internship.

7. Candidates must pay the fee prescribed in the Commission’s Notice.

8. All the candidates in Government service, whether in permanent or temporary capacity or as work
charged employees other than casual or daily rated employees or those serving under the Public Enterprises
are however, required to submit an undertaking that they have informed in writing to their Head of
Office/Department that they have applied for the examination.

Candidates should note that in case a communication is received from their employer by the
Commission withholding permission to the candidates applying for/ appearing at the examination, their
application shall be rejected/candidature shall be cancelled.

9. The decision of the Commission with regard to the acceptance of the application of a candidate and
his/her eligibility or otherwise for admission to the examination shall be final.

The candidates applying for the examination should ensure that they fulfil all the eligibility
conditions for admission to the Examination. Their admission at all the stages of examination for which
they are admitted by the Commission viz. Written Examination and Interview Test will be purely
provisional subject to their satisfying the prescribed eligibility conditions. If on verification at any time
before or after the Written Examination or Interview Test, it is found that they do not fulfil any of the
eligibility conditions, their candidature for the examination will be cancelled by the Commission.

9(a) REGISTRATION AND ONLINE APPLICATION FORM:

9(a)(i) A candidate who is willing to apply for Combined Medical Services Examination shall be required
to apply online and submit the requisite information and supporting documents towards various
claims, such as date of birth, category [viz. SC/ST/OBC/ EWS/PwBD/Ex-Servicemen], educational
qualification, etc. as may be sought by the Commission along with the Common Application Form
(CAF). For detailed instructions for filling up the form, the Notice for Combined Medical Services
Examination, 2026 may be referred. The failure to provide the required information/documents
along with the Universal Registration Number (URN) Profile, Common Application Form (CAF)
and Examination Specific Form will entail cancellation of candidature for the examination.

Note: The candidates should also note that no addition/deletion/ changes are allowed in the
Online Application Form in any circumstances once it is submitted. However, the Commission
provides a one-time facility for candidates to update or modify their Universal
Registration Number (URN) profile. Please note that any changes made to the URN
Profile will not be reflected in applications already submitted. The updated information
will apply only to applications submitted after the candidate has made the necessary
changes and successfully re-locked the URN Profile.

9(a)(ii) The Commission shall provide a window of 15 (Fifteen) days after the date of declaration of
result of written part of Combined Medical Services Examination, 2026. All the candidates
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qualified for the Personality Test/Interview, shall be required to mandatorily login to the portal
(https://upsconline.nic.in) during this period and shall be required to wupdate their
details/educational qualification status (whether appearing/appeared) along with proof of passing
the requisite qualifying Examination, and upload the relevant document as proof of their claim,
failing which, such candidates will not be allowed to participate in the further stages of this
examination and no correspondence will be entertained by the Commission in this regard.

NOTE-1: In addition to the above para, the candidates (wherever applicable) are required to
update the Correspondence/Permanent Postal Address, Higher Educational Qualification,
Achievement in different fields (if any), Employment Details/Service Experience, Details of the
Service allocated on the basis of earlier/previous Combined Medical Services Examinations (if
any), Marital Status, PWBD Recommendation details in past, Parental Details, Debarment
information, earlier Examination details, OBC/EWS Annexure (wherever applicable) and submit
their Online Application Form.

NOTE-2: Candidates who have uploaded the required documents/information earlier and have no
information to update/fill in, are also required to login and finally submit after verifying the
details so as to generate the e-Summon letter for the Personality Test/Interview.

NOTE-3: The candidates are advised to regularly visit the Commission’s website with regard to
further updates.

10. No candidate shall be admitted to the examination unless he/she holds a certificate of admission
from the Commission.

11(1). A candidate who is or has been declared by the Commission to be guilty of:—

(a) obtaining support for candidature by the following means, namely:-
(i)  offering illegal gratification to; or
(il) applying pressure on; or
(iii) blackmailing or threatening to blackmail any person connected with the conduct of the
examination; or

(b) impersonation; or
(c) procuring impersonation by any person; or

(d) submitting fabricated / incorrect documents or documents which have been tampered with; or

(e) uploading irrelevant or incorrect photo/ signature in the application form in place of actual
photo/signature; or

(f) making statements which are incorrect or false or suppressing material information; or

(g) resorting to the following means in connection with the candidature for the examination,
namely :-
(i) obtaining copy of question paper through improper means; or
(i) finding out the particulars of the persons connected with secret work relating to the
examination; or
(ii1) influencing the examiners; or

(h) being in possession of or using unfair means during the examination; or
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(i) writing obscene matter or drawing obscene sketches or irrelevant matter in the scripts; or

(j) misbehaving in the examination hall including tearing of the scripts, provoking fellow examinees
to boycott examination, creating a disorderly scene and the like; or

(k) harassing, threatening or doing bodily harm to the staff employed by the Commission for the
conduct of the examination; or

(I) being in possession of or using any mobile phone (even in switched-off mode) pager or any
electronic equipment or programmable device or storage media like pen drive, smart watches etc.
or camera or Bluetooth devices or any other equipment or related accessories (either in working
or switched-off mode) capable of being used as a communication device during the examination;
or

(m) violating any of the instructions issued to candidates along with their admission certificates
permitting them to take the examination; or

(n) attempting to commit or, as the case may be, abetting the commission of all or any of the acts
specified in the foregoing clauses;

In addition to being liable to appropriate legal action as deemed fit under the Public Examinations
(Prevention of Unfair Means) Act, 2024, as amended from time to time, the candidate shall be disqualified
by the Commission from the Examination held under these Rules; and/or shall be liable to be debarred
either permanently or for a specified period:-

(i) by the Commission, from any examination or selection held by them;
(i1) by the Central Government from any employment under them;

and shall be liable to face disciplinary action under the appropriate rules if already in service under
Government;

Provided that no penalty under this rule shall be imposed except after:-

(i) giving the candidate an opportunity of making such representation in writing as the candidate may
wish to make in that behalf; and

(ii) taking the representation, if any, submitted by the candidate within the period allowed for this
purpose, into consideration.

(2) Any person who is found by the Commission to be guilty of colluding with a candidate(s) in
committing or abetting the commission of any of the misdeeds listed at the clauses (a) to (m) above will
be liable to appropriate legal action in terms of the clause (n) above as deemed fit under the Public
Examinations (Prevention of Unfair Means) Act, 2024, as amended from time to time.

12. Candidates who obtain such minimum qualifying marks in the written examination as may be fixed by
the Commission in their discretion shall be summoned by them for Interview/Personality Test.

Provided that candidates belonging to the Scheduled Castes or the Scheduled Tribes or the Other
Backward Classes or Economically Weaker Sections or Persons with Benchmark Disability may be
summoned for Interview/Personality Test by the Commission by applying relaxed standards if the
Commission are of the opinion that sufficient number of candidates from these communities are not likely
to be summoned for Interview/Personality Test on the basis of the general standard in order to fill up the
vacancies reserved for them.
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13. (1) After interview, the Commission will prepare two separate merit lists - one for Category I i.e.
the Medical Officers Grade in General Duty Medical Officers Sub-cadre of Central Health Service and the
other for Category Il i.e. Non-CHS (viz. Ministry of Railways, New Delhi Municipal Council, Municipal
Corporation of Delhi) on the basis of the ranks/preferences of the candidates and vacancies. For preparation
of result, the candidates shall be arranged by the Commission in the order of merit on the basis of aggregate
marks finally awarded to each candidate in the Examination. Thereafter, the Commission, based on the
preference exercised by the candidates, shall recommend candidates to both Categories in order of
respective merit for each category. The Commission shall for the purpose of recommending candidates
against unreserved vacancies, fix separate qualifying marks (hereinafter referred to as general qualifying
standards) with reference to the number of unreserved vacancies to be filled up in CHS and other remaining
Services/Posts on the basis of the Examination. For the purpose of recommending reserved category
candidates belonging to the Scheduled Castes, the Scheduled Tribes, the Other Backward Classes, the
Economically Weaker Sections and Persons with Benchmark Disability against reserved vacancies the
Commission may relax the qualifying standards with reference to number of reserved vacancies to be filled
up in each of these categories on the basis of the examination.

Provided that the candidates belonging to the Scheduled Castes, the Scheduled Tribes, the Other
Backward Classes, the Economically Weaker Sections and Persons with Benchmark Disability who have
not availed themselves of any of the concessions or relaxations in the eligibility or selection criteria, at any
stage of the Examination and who after taking into account the general qualifying standards are found fit
for recommendation by the Commission shall not be recommended against the vacancies reserved for the
Scheduled Castes, the Scheduled Tribes, the Other Backward Classes, Economically Weaker Sections and
Persons with Benchmark Disability but shall in the first instance be recommended by the Commission
against the unreserved vacancies.

NOTE-1: The facility of scribe along with compensatory time which is available for eligible candidates
belonging to PwBD category and the disability of such candidates which he/she is suffering from in respect
of Medical Fitness, shall not be treated as relaxation/concession.

(2) While making service allocation for the Services/posts in Category Il the candidates belonging to
the Scheduled Castes, the Scheduled Tribes, the Other Backward Classes, Economically Weaker Sections
and Persons with Benchmark Disability recommended against unreserved vacancies may be adjusted
against reserved vacancies by the Government if by this process they get a service of higher choice in the
order of their preference.

(3) For preparation of the merit list for the services/posts in Category II, the Commission may
further lower the general qualifying standards to take care of any shortfall of candidates for appointment
against resultant unreserved vacancies and any surplus of candidates against reserved vacancies arising out
of the process as per provisions of this rule, the Commission may make the recommendations in the manner
prescribed in sub-rules (4) and (5).

(4)(a)(1) While recommending the candidates for the services/posts in Category-II the Commission
shall in the first instance, take into account the total number of vacancies of Category-II only. This total
number of recommended candidates shall be reduced by the number of candidates belonging to the
Scheduled Castes, the Scheduled Tribes, the Other Backward Classes, Economically Weaker Sections and
Persons with Benchmark Disability who acquire the merit at or above the fixed general qualifying
standards for these services/posts without availing themselves of any concession or relaxation in the
eligibility or selection criteria in terms of the proviso to sub-rule (1).

(4)(a)(2) While exercising the method defined in sub-rule (4)(a)(1), due consideration may be taken
to secure the vacancy(ies) for PwBD candidates expected to be recommended from Reserve List and if
required, the total number of recommended candidates shall be reduced appropriately in addition to
reduction as per sub-rule (4)(a)(1).

(4)(b) Along with this list of recommended candidates for the services/posts in Category-II only, the
Commission shall also maintain a consolidated reserve list of candidates which will include candidates
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from unreserved, reserved categories and PwBD category, ranking in order of merit below the last
recommended candidate under each category. The consolidated reserve list so maintained shall be treated
as confidential till the process of recommendation(s) in term of sub-rule (5) is finally concluded by the
Commission. The number of candidates in each of these categories will be equal to the number of reserved
category candidates who were included in the first list without availing of any relaxation or concession in
eligibility or selection criteria as per proviso to sub-rule (1) and reduction in recommendation against
unreserved vacancy(ies), if any, in light of sub-rule (4)(a)(2).

(4)(c)The number of reserved category in the Consolidated Reserve List, from each category of
Schedule Caste, Schedule Tribe, Other Backward Class, Economically Weaker Section and Persons with
Benchmark Disability will be equal to the Respective number of candidates reduced in each category while
recommending candidates in the first instance as per sub-rule 4(a)(1) and 4(a)(2).

(5) The candidates recommended in terms of the provisions of sub-rule (4), shall be allocated by the
Government to the services/posts in Category-II and where certain vacancies still remain to be filled up, the
Government may forward a requisition to the Commission requiring it to recommend, in order of merit
from the reserve list, the same number of candidates as requisitioned for the purpose of the unfilled
vacancies in each category.

NOTE: Reserve list is not a waiting list to cater to vacancies arising out of other reasons such as candidates
not turning up to join, being found medically unfit, left out on account of medical fitness for limited
services, resignation or any other reasons. Commission will not take into account such vacancies for release
of Reserve list.

(6) No consolidated reserve list will be maintained by the Commission for Category-I as the
provisions of sub-rule (2), (3), (4) and (5) above are not applicable for allocation of candidates to
Category-I.

14. The minimum qualifying marks as specified under rules 11 and 12 may be relaxable at the
discretion of the Commission in favour of Persons with Benchmark Disability in order to fill up the
vacancies reserved for them.

15. The form and manner of communication of the result of the examination to individual candidates
shall be decided by the Commission in their discretion and the Commission will not enter into
correspondence with them regarding the results.

16. Subject to other provisions contained in these rules, successful candidates will be considered for
appointment on the basis of the order of merit assigned to them by the Commission and preference
expressed by them for various posts.

17. Success in the examination confers no right to appointment unless Government are satisfied after
such enquiry as may be considered necessary that the candidate with regard to his/her character and
antecedents is suitable in all respects for appointment to the service. The appointment will be further
subject to the candidate satisfying the appointing authority of his/her having satisfactorily completed the
compulsory rotating internship.

18. A candidate must be in good mental and bodily health and free from any physical defects likely to
interfere with the discharge of his/her duties as an officer of the Service. A candidate who after such
physical examination, as Government or the appointing authority, as the case may be prescribe is found not
to satisfy these requirements will not be appointed. The Regulations relating to Physical/Medical
Examination of candidates are given in Appendix-III to these Rules. A Medical Board Report Format for
medical examination is given at Appendix — VIII.

All the candidates who qualify for interview/personality test on the basis of written part of the
examination shall be required to undergo the medical examination normally on the next working day
immediately after the day of interview/ personality test of the concerned candidate (there shall be no
medical examination on Saturdays, Sundays and closed holidays). Arrangements for the complete medical
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examination including X-Ray of chest of candidates will be made by the Ministry of Health and Family
Welfare, Kartavya Bhavan-1, New Delhi and intimation in this regard shall be given by the Ministry to the
concerned candidates. In case a candidate does not receive any intimation about the arrangements made for
his/her Medical Examination before he/she leaves for his/her interview/personality test he/she should
contact personally to the concerned authority in Ministry of Health and Family Welfare immediately after
his/her interview/personality test is over. The concerned candidate may have to stay in Delhi until his/her
Medical Examination is over, therefore the candidate should take this fact in consideration and make
his/her own arrangements for stay in Delhi for the purpose of completion of Medical Examination
formality. No extension or postponement of the date fixed for the Medical Examination shall be allowed
under any circumstances. Also no TA/DA shall be admissible for the purpose of completion of the
formality of Medical Examination of the concerned candidate.

To be passed as fit for appointment, a candidate must be in good mental and bodily health and free
from any physical defect likely to interfere with the discharge of his/her duties as an officer of the service.
A candidate, who after such medical examination as Government or the appointing authority, as the case
may be, may prescribe, is found not to satisfy these requirements will not be appointed. A candidate who
has been left out on account of medical fitness for limited services and no vacancy being available at
his/her turn cannot be allocated to any service for which he/she is not fit and where vacancies exists.
Candidates declared medically unfit as per medical standards specified in Appendix — III will be left out
from the allocation process.

19. For being considered against the vacancies reserved for them the Persons with Benchmark
Disability should have disability of forty per cent (40%) or more. However, such candidates shall be
required to meet one or more of the physical requirements/abilities indicated in Appendix — IV which may
be necessary for performing the duties in the concerned Services/Posts.

20. The eligibility for availing reservation against the vacancies reserved for the Persons with
Benchmark Disability shall be the same as prescribed in “The Rights of Persons with Disabilities Act,
2016”. The candidates of Multiple Disabilities will be eligible for reservation under category (e) - Multiple
Disabilities only of Section 34(1) of RPwD Act, 2016 and shall not be eligible for reservation under any
other categories of disabilities i.e. (a) to (d) of Section 34(1) of RPwD Act, 2016 on account of having 40%
and above impairment in any of these categories of PwBD.

Provided further that the Persons with Benchmark Disability shall also be required to meet special
eligibility criteria in terms of Functional Classification and Physical Requirements (abilities/disabilities)
(FC&PR) consistent with requirements of the identified service/post as may be prescribed by its Cadre
Controlling Authority. A list of services identified suitable for Persons with Benchmark Disability along
with the Functional Classification and Physical Requirements is at Appendix IV.

21. A candidate will be eligible to get the benefit of community reservation only in case the particular
caste to which the candidates belongs is included in the list of reserved communities issued by the Central
Government. The candidates will be eligible to get the benefit of the Economically Weaker Section
reservation only in case the candidate meets the criteria issued by the Central Government and in
possession of such eligibility certification.

The OBC candidates applying for Combined Medical Services Examination, 2026 must produce
OBC (Non-Creamy Layer) certificate based on the Income for the Financial Year (FY) 2022-2023, 2023-
2024 and 2024-2025 and issued on/after 01.04.2025 (after the completion of FY 2024-25) but not later than
the closing date of the application for Combined Medical Services Examination-2026 i.e. 31.03.2026.

If a candidate indicates in his/her Online Application Form for Combined Medical Services
Examination that he/she belongs to Unreserved Category but subsequently writes to the Commission to
change his/her category, to a reserved one, such request shall not be entertained by the Commission.
Further, once a candidate has chosen a reserved category, no request shall be entertained for change to
other reserved category viz. SC to ST, ST to SC, OBC to SC/ST or SC/ST to OBC, SC to EWS, EWS to
SC, ST to EWS, EWS to ST, OBC to EWS, EWS to OBC. No reserved category candidates other than
those who qualified each stage of the Examination on General standard shall be allowed to change (on their
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request or as decided by the Commission/Government based on the documents submitted by them) their
category from reserved to unreserved or claim the vacancies (Service/Cadre) for unreserved category after
the declaration of final result by UPSC. In cases where such candidates do not qualify on General
Standard, their candidature shall be cancelled.

Further, no Person with Benchmark Disabilities (PwBD) of any sub-category thereunder shall be
allowed to change his/her sub-category of disability.

While the above principle will be followed in general, there may be a few cases where there was a
gap not more than 3 months between the issuance of a Government Notification enlisting a particular
community in the list of any of the reserved communities and the date of submission of the application by
the candidate. In such cases the request of change of community from general to reserved may be
considered by the Commission on merit. In case of a candidate unfortunately becoming persons with
benchmark disability during the course of the examination process, the candidate should produce valid
document showing him/her acquiring a disability to the extent of 40% or more as defined under the RPwD
Act, 2016 to enable him/her to get the benefits of PWBD reservation.

22. Candidates seeking reservation/relaxation benefits available for SC/ST/OBC/EWS/PwBD/Ex-
servicemen must ensure that they are entitled to such reservation/relaxation as per eligibility prescribed in
the Rules/Notice. They should be in possession of all the requisite valid certificates in the prescribed
format in support of their claims as stipulated in the Rules/Notice for such benefits, by the closing date of
the application for Combined Medical Services Examination, 2026. (Prescribed Format of Disability
Certificate should be submitted by Persons with Benchmark Disability candidates as per Form V to Form
VII (as applicable) of Ministry of Social Justice and Empowerment Notification dated 15™ June, 2017 as at
Annexure-III).

A candidate of Combined Medical Services Examination, 2026 will be eligible to get the benefit of
the Economically Weaker Section reservation only in case the candidate meets the criteria issued by the
Central Government and is in possession of requisite Income & Asset Certificate based on the income for
Financial Year (FY) 2024-2025 and issued on/after 01.04.2025 (after the completion of FY 2024-25) but
not later than the closing date of the application for Combined Medical Services Examination-2026 i.e.
31.03.2026.

23. NO PERSON -

(a) Who has entered into or contracted a marriage with a person having a spouse living; or

(b) Who having a spouse living has entered into or contracted a marriage with any person,;

shall be eligible for appointment to service:

Provided that the Central Government may, if satisfied that such marriage is permissible under the
personal law applicable to such person and the other party to the marriage and there are other grounds for
so doing, exempt any person from the operation of this rule.

24. Brief particulars relating to the Services/Posts to which recruitment is being made through this

examination are given in Appendix II.

25. ‘ROUNDING OFF MARKS’ AND ‘TIE-BREAKING PRINCIPLE’:

The provisions relating to the rounding off of marks, wherever applicable, and the principles for
resolving cases of tie in scores shall be as prescribed below:-

A) Rounding off marks:
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Marks obtained by the candidates shall be rounded off up to two decimal digits, at all stage(s) of
the examination, by applying the standard rounding off principle, wherever applicable. Accordingly, while
applying the tie-breaking principles, the rounded-off marks upto two decimal digits shall be considered for
resolving all tie cases.

B) Tie-Breaking Principle:

(1) If the marks in aggregate (Final Marks) are equal, the candidate securing more marks in
the written total will be ranked higher;

(i1)  If the marks at (i) above are equal, the candidate senior in age will be ranked higher;

(iii)  If the date of birth is also same, the candidate whose date of completion of the Internship
is earlier, will be ranked higher; and

(iv)  In cases where a tie persists even after applying the above Tie Breaking Principles, it will
be resolved at the discretion of the Commission.

APPENDIX-I
SCHEME OF EXAMINATION

The examination shall be conducted according to the following plan:-
Part-1

WRITTEN EXAMINATION: (500 marks)

The candidates will take the written examination in two Papers, each Paper carrying a maximum of
250 marks. Each Paper will be of two hours duration.

Part-11
PERSONALITY TEST: (100 Marks):

Personality test carrying 100 marks of such of the candidates who qualify on the results of the written
examination.

(A) WRITTEN EXAMINATION:

1. The components and syllabi of two Papers and the weightage to different components in the two
papers are given below:

PAPER 1 Maximum Marks: 250
(Code No. 1)

GENERAL MEDICINE AND PAEDIATRICS:
Total questions in Paper I =120 (96 from General Medicine and 24 from Paediatrics);

SYLLABUS OF PAPER-1
(a) General Medicine including the following:
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(M)
(ii)
(iii)
(iv)
V)
(vi)
(vii)
(viii)

(ix)

)
(x1)
(xii)
(xiii)
(xiv)
(xv)
(xvi)
(xvii)
(xviii)
(xix)
(xx)

(xxi)

(xxii) Vaccines preventable diseases and Non vaccines preventable diseases

(xxiii)

Cardiology
Respiratory diseases
Gastro-intestinal
Genito-Urinary
Neurology
Hematology
Endocrinology
Metabolic disorders

Infections/Communicable Diseases
a) Virus

b) Rickets

¢) Bacterial

d) Spirochetal

¢) Protozoan

f) Metazoan

g) Fungus

Nutrition/Growth

Diseases of the skin (Dermatology)
Musculoskeletal System
Psychiatry

General

Emergency Medicine

Common Poisoning

Snake bite

Tropical Medicine

Critical Care Medicine

Emphasis on medical procedures
Patho physiological basis of diseases

Vitamin deficiency diseases

(xxiv) In psychiatry include — Depression, psychosis, anxiety, bipolar diseases and Schizophrenia.

(b) Paediatrics including the following —

(1) Common childhood emergencies,

(i1) Basic new born care,

(iii))  Normal developmental milestones,

(iv)  Accidents and poisonings in children,

v) Birth defects and counselling including autism,

(vi) Immunization in children,

(vii)  Recognizing children with special needs and management, and

(viii)  National programmes related to child health.
PAPER 11 Maximum Marks: 250
(Code No. 2)
(a) Surgery

(b) Gynaecology & Obstetrics
(c) Preventive & Social Medicine

Total questions in Paper II = 120 (40 questions from each part.)

SYLLABUS OF PAPER — 11
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(a) SURGERY

(Surgery including ENT, Ophthalmology, Traumatology and Orthopaedics)
(D General Surgery
1) Wounds
ii) Infections
1ii) Tumours
iv) Lymphatic
v) Blood vessels
vi) Cysts/sinuses
vii) Head and neck
viii) Breast
ix) Alimentary tract
a) Oesophagus
b) Stomach
c) Intestines
d) Anus
e) Developmental
x) Liver, Bile, Pancreas
xi) Spleen
xii) Peritoneum
xiii) Abdominal wall
xiv) Abdominal injuries
(1) Urological Surgery
(II)  Neuro Surgery
(IV)  Otorhinolaryngology E.N.T.
V) Thoracic surgery
(VD)  Orthopaedic surgery
(VII)  Ophthalmology
(VIII) Anesthesiology
(IX)  Traumatology
X) Diagnosis and management of common surgical ailments
(XI) Pre-operative and post-operative care of surgical patients
(XII) Medicolegal and ethical issues of surgery
(XIII) Wound healing
(XIV) Fluid and electrolyte management in surgery
(XV)  Shock patho-physiology and management.

(b) GYNAECOLOGY & OBSTETRICS
(I) OBSTETRICS

1) Ante-natal conditions

i1) Intra-natal conditions

iii) Post-natal conditions

iv) Management of normal labours or complicated labour

(I1) GYNAECOLOGY

1) Questions on applied anatomy

ii) Questions on applied physiology of menstruation and fertilization
ii1) Questions on infections in genital tract

iv) Questions on neoplasma in the genital tract

v) Questions on displacement of the uterus

vi) Normal delivery and safe delivery practices
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vii) High risk pregnancy and management

viii) Abortions

ix) Intra Uterine growth retardation

x) Medicolegal examination in obgy and Gynae including Rape.

(III) FAMILY PLANNING

i) Conventional contraceptives

ii) U.D. and oral pills

iii) Operative procedure, sterilization and organization of programmes in the urban and rural
surroundings

iv) Medical Termination of Pregnancy

(¢) PREVENTIVE SOCIAL AND COMMUNITY MEDICINE

I Social and Community Medicine

I Concept of Health, Disease and Preventive Medicine

I Health Administration and Planning

v General Epidemiology

A% Demography and Health Statistics

VI Communicable Diseases

VI Environmental Health

VIII  Nutrition and Health

IX Non-communicable diseases

X Occupational Health

XI Genetics and Health

XII International Health

XIII  Medical Sociology and Health Education

XIV ~ Maternal and Child Health

XV  National Programmes

XVI  Management of common health problems

XVII  Ability to monitor national health programmes

XVII Knowledge of maternal and child wellness

XIX  Ability to recognize, investigate, report, plan and manage community health problems
including malnutrition and emergencies.

2. The written examination in both the papers will be completely of objective (Multiple choice
answers) type. The question Papers (Test Booklets) will be set in English only.

3. General Instructions for Examination:

3.1 Candidates must write the papers in their own hand. In no circumstances will they be allowed the
help of a scribe to mark the answers for them. However, the Persons with Benchmark Disabilities in the
categories of blindness locomotor disability (both arm affected—BA) and cerebral palsy will be eligible for
the facility of scribe. In case of other category of Persons with Benchmark Disabilities as defined under
section 2(r) of the RPwD Act, 2016, such candidates will be eligible for the facility of scribe on production
of a certificate to the effect that the person concerned has physical limitation to write, and scribe is essential
to write the examination on his/her behalf, from the Chief Medical Officer/Civil Surgeon/ Medical
Superintendent of a Government Healthcare institution as per proforma at Appendix—V.

Further, for persons with specified disabilities covered under the definition of Section2(s) of the RPwD
Act, 2016 but not covered under the definition of Section 2 (r) of the said Act, i.e. persons having less than
40% disability and having difficulty in writing will be provided the facility of scribe subject to production
of a certificate to the effect that person concerned has limitation to write and that scribe is essential to write
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examination on his/her behalf from the competent medical authority of a Government healthcare institution
as per proforma at Appendix — VII.

3.2 The candidates have discretion of opting for his/ her own scribe or request the Commission for the
same. The details of scribe i.e. whether own or the Commission’s and the details of scribe in case
candidates are bringing their own scribe, will be sought at the time of filling up the Online Application
Form as per proforma at Appendix — VI (for Candidate having 40% disability or more) and Appendix —IX
(for Candidate having less than 40% disability and having difficulty in writing).

33 The qualification of the Commission’s scribe as well as own scribe will not be more than the
minimum qualification criteria of the examination. However, the qualification of the scribe should always
be matriculate or above.

34 The Persons with Benchmark Disabilities in the category of blindness locomotor disability (both
arm affected-BA) and cerebral palsy will be eligible for Compensatory Time of twenty minutes per hour of
the examination. In case of other categories of Person with Benchmark Disabilities, such candidates will be
eligible for this facility on production of a certificate to the effect that the person concerned has physical
limitation to write from the Chief Medical Officer/Civil Surgeon/ Medical Superintendent of a Government
Healthcare institution as per proforma at Appendix — V.

Further, for persons with specified disabilities covered under the definition of Section 2(s) of the RPwD
Act, 2016 but not covered under the definition of Section 2(r) of the said Act, i.e. persons having less than
40% disability and having difficulty in writing will be provided compensatory time subject to production of
a certificate to the effect that person concerned has limitation to write from the competent medical authority
of a Government healthcare institution as per proforma at Appendix-VIIL.

3.5 Facility of Scribe and/or Compensatory time to eligible candidate will be provided, if desired by
them.

NOTE (1) : The eligibility conditions of a scribe, his/her conduct inside the examination hall and the
manner in which and extent to which he/she can help the eligible candidate (as defined above) in writing
the Combined Medical Services Examination shall be governed by the instructions issued by the UPSC in
this regard. Violation of all or any of the said instructions shall entail the cancellation of the candidature of
candidate in addition to any other action that the UPSC may take against the scribe.

NOTE (2) : The criteria for determining the percentage of visual impairment shall be as follows :—

Better eye Worse eye Per Cent Disabilitv catesor
Best Corrected Best Corrected Impairment y gory
6/6 to 6/18 0% 0
6/24 to 6/60 10% 0
6/6 to 6/18 Less than 6/60 to 3/60 20% I
Less than 3/60 to No Light o
Perception 30% II (One eyed person)
6/24 t0 6/60 6/24 to 6/60 40% 111 a (low vision)
8~r Less than 6/60 to 3/60 50% 11 b (low visi
isual field less than 40 up to 20 €ss than Y (low vision)
degree around centre of fixation | L ess than 3/60 to No Light . .
or heminaopia involving macula | perception 60% I ¢ (low vision)
Less than 6/60 to 3/60 Less than 6/60 to 3/60 70% 111 d (low vision)
Or .
Visual field less than 20 up to 10 Less thqn 3/60 to No Light 80% III e (low vision)
. Perception
degree around centre of fixation
Less than 3/60 to 1/60 Less thgn 3/60 to No Light 90% IV a (Blindness)
Or Perception
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Visual field less than 10 degree
around centre of fixation

Only HMCF Only HMCF
Only Light Perception Only Light Perception 100% IV b (Blindness)
No Light Perception No Light Perception

Note (3): The concession admissible to blind/low vision candidates shall not be admissible to those
suffering from Myopia.

4. The Commission have discretion to fix qualifying marks in any or both the papers of the
examination.

5. PENALTY FOR WRONG ANSWERS :

There will be penalty (Negative Marking) for wrong answers marked by a candidate in the
objective type question papers.

(i)  There are four alternatives for the answers to every question. For each question for which a
wrong answer has been given by the candidate, one third of the marks assigned to that question
will be deducted as penalty.

(i) If a candidate gives more than one answer, it will be treated as a wrong answer even if one of
the given answers happens to be correct and there will be same penalty as above for that

question.

(iii) If a question is left blank i.e. no answer is given by the candidate, there will be no penalty for
that question.

6. Candidates are not permitted to use calculators for answering objective type papers. They should,
therefore not bring the same inside the Examination Hall.

7. Both the Papers of the CMSE will be of MBBS standard.

(B) PERSONALITY TEST — (100 marks):

Candidates who qualify in the written examination will be called for Interview/ Personality Test to
be conducted by the Union Public Service Commission. The Interview/ Personality Test will carry 100
marks.

The Interview/Personality Test will be intended to serve as a supplement to the written examination
for testing the General Knowledge and ability of the candidates in the fields of their academic study and
also in the nature of a personality test to assess the candidate’s intellectual curiosity, critical powers of
assimilation, balance of judgement and alertness of mind, ability for social cohesion, integrity of character,
initiative and capability for leadership.

APPENDIX-II

Brief particulars relating to the services/posts to which recruitment is being made through this
examination are given below:-

I ASSISTANT DIVISIONAL MEDICAL OFFICER IN THE RAILWAYS:

(a) The post of Assistant Divisional Medical Officer in the Indian Railway Health Service is in Group
‘A” Junior Scale in level 10 of Pay Matrix Rs. 56100-177500/- and it carries Non-Practising
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(b)

(c)

(d

(e)

®

(@

(h)

)

(k)

M

Allowance as per rules/orders in force from time to time. Private practice is prohibited. The
candidate will be bound to observe the orders which the Ministry of Railways or any other
competent authority may issue from time to time restricting or prohibiting private practice by
him/her.

A candidate will be appointed on probation for a period of one year which may be extended by the
Government if considered necessary. On satisfactory completion of the probation candidates will
be eligible for confirmation in the junior scale of the Indian Railway Health Service.

The appointment of probationers can be terminated by one month's notice in writing on either side
during the period of probation in terms of Rule 301 (3) of the Indian Railway Establishment Code,
Volume-I.

Such notice is not however, required in cases of dismissal or removal as a disciplinary measure
after compliance with the provisions of Clause (2) of Article 311 of the Constitution and
compulsory retirement due to mental or physical incapacity.

A candidate will have to undergo training as prescribed by the Ministry of Railways and pass all
the Departmental Examinations.

A candidate will be governed by the “Contributory Pension System” effective from 01-01-2004 as
per orders of the Government.

A candidate will be eligible for leave in accordance with the leave rules as in force from time to
time and applicable to officers of his/her status.

A candidate will be eligible for free Railway Passes and Privilege Ticket Orders in accordance
with, the rules in force from time to time.

A candidate will be required to pass the examination in Hindi of an approved standard within the
period of probation and failure to do so shall involve liability to termination of service.

Under the rules every person appointed to the above post shall, if so required be liable to serve in
any Defence Service or post connected with the Defence of India for a period of not less than four
years including the period spent on training, if any:

Provided that such person:

(a) Shall not be required to serve as aforesaid after the expiry of ten years from the date of such
appointment.

(b) Shall not ordinarily be required to serve as aforesaid after attaining the age of 45 years.

A candidate will be governed in respect of matters specifically referred to above as well as other
matter by the provisions of the Indian Railway Establishment Code and the extant orders as
amended/issued from time to time.

A candidate will undergo Foundation Course training initially and after completion of Foundation
Course, the candidate may also be posted to the Railway Health Units/Dispensaries at way side
stations, ADMOs are also liable to transfer to any Railway.

Prospects of promotion including pay scale and allowances attached to the higher grades will be as
per the provisions of Railway Medical Service Recruitment Rules, 2000 and the orders and
instructions issued by the Ministry of Railways from time to time.

(m) Duties and Responsibilities:
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Assistant Divisional Medical Officers:

(i)  He/She will attend the indoor wards, and out-patient department daily and as required.

(i) He/She will carry out physical examination of candidates and of employees in service in
accordance with the regulations in force.

(iii) He/She will look after family welfare, public health and sanitation in his/her jurisdiction.

(iv) He/She will carry out examination of vendors.

(v)  He/She will be responsible for discipline and proper discharge of duties of the Hospital
Health Unit Staff.

(vi) He/She will carry out duties assigned to him/her specially if any and will prepare returns
and indents connected with his/her speciality.

(vii) He/She will maintain and ensure upkeep of equipments in his/her charge.

NOTE 1:- When an ADMOs is posted at the Headquarter of a division under the charge of

CMS/AddI.CMS/MS Incharge he/she will assist the CMS/Addl.CMS/MS Incharge in all
his/her duties but may be specially assigned with certain duties and responsibilities.

NOTE 2:- ADMOs will also be required to perform such other duties as may be assigned to them from

II.

(a)

(b)

(c)

II1.

(a)
(b)

(c)

(d)

(e)

time to time.

MEDICAL OFFICERS GRADE IN GENERAL DUTY MEDICAL OFFICERS SUB-
CADRE OF CENTRAL HEALTH SERVICE:

The posts are temporary but likely to continue indefinitely. Candidates will be appointed to Junior
Group A’ scale and they will be on probation for a period of 2 years from the date of appointment
which may be curtailed or extended at the discretion of the Competent Authority. They will be
confirmed after the satisfactory completion of probation.

The candidates can be posted anywhere in India in any dispensary or hospital under any
organisation participating in the Central Health Service across India. Private Practice of any kind
whatsoever including Lab. and consultant practice is prohibited.

The scale of pay admissible to the Medical Officer of CHS is in the Level-10 (Rs. 56,100 to
Rs.1,77,500/-) of the pay matrix and NPA as per orders issued by the Government from time to
time, and the promotional avenues will be available as per the provision of CHS Rules, 2014 and
the orders and instructions issued by the Government from time to time.

General Duty Medical Officer in the New Delhi Municipal Council:

Pay Matrix Level-10 Rs.56,100-1,77,500/- + restricted Non-practicing allowance (NPA).

Ordinary rules regarding pensions, gratuity, confirmation etc. as enforced in the Council from time
to time will be applicable.

The candidate will be on probation for a period of two years from the date of appointment which
may be extended at the discretion of the competent authority. On satisfactory completion of the
probation period will continue in the temporary capacity till confirmed against the permanent
vacancy.

The candidate can be posted anywhere within the jurisdiction of the N.D.M.C. in any of the
hospital/dispensaries/M & C family welfare Centres/Primary Health Centres etc.

Private practice of any kind whatsoever is prohibited.
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(f) The appointment can be terminated on one month’s notice on either side during the period of
probation and thereafter, while employed in temporary capacity, NDMC reserves the right to one
month’s pay in lieu of notice.

(g) GDMO shall be entitled for promotion as Senior Medical Officer in the Pay Matrix Level-11
Rs.67700-208700/- and from Senior Medical Officer to Chief Medical Officer in the Pay Matrix
Level-12 Rs.78800-209200/- and from Chief Medical Officer to Chief Medical Officer (Non-
functional Selection Grade) in the Pay Matrix Level-13 Rs. 118500-214100/- and Senior
Administrative Grade in the Pay Matrix Level-14 Rs.144200-218200/-.

Iv. GENERAL DUTY MEDICAL OFFICER GRADE-II IN MUNICIPAL CORPORATION OF
DELHI:

(i) Salary at the minimum of first cell of Rs.56,100/- in the level 10 of the Pay Matrix under 7" CPC
(corresponding to pre-revised scale in PB-3 Rs.15600-39100+GP Rs.5400/-) plus NPA and other
admissible allowances as per rules.

(ii)) The candidates will be on probation for a period of two year from the date of appointment which
may be curtailed or extended at the discretion of the Competent Authority. On satisfactory
completion of the probation period, he/she will continue in the temporary post till confirmed
against the permanent vacancy.

(iii)) The candidate can be posted anywhere within the jurisdiction of the Municipal Corporation of
Delhi in anyone of the Hospital/Dispensaries/M&CW and Family Welfare Centres/Primary Health
Centres etc.

(iv) Private practice of any kind whatsoever is prohibited.

(v) The appointment can be terminated on one month's notice on either side during the period of
probation and thereafter while employed in temporary capacity. The Municipal Corporation of
Delhi reserves the right to pay one month's pay in lieu of notice. Prospects of promotion including
pay scale and allowances attached to the higher grades shall be according to the provisions of
Recruitment Regulations.

APPENDIX -IIT

REGULATIONS RELATING TO THE PHYSICAL/MEDICAL EXAMINATION OF
CANDIDATES:

(A) FOR GENERAL/SC/ST/OBC/EWS CANDIDATES :

The regulations are published for the convenience of candidates and to enable them to ascertain the
probability of their possessing the required physical standards. The regulations are also intended to provide
guidelines to the medical examiners. All posts to be filled on the basis of Combined Medical Services
Examination are Group ‘A’ “Technical” posts. All kinds of notices and information relating to the medical
examination of the Transgender candidates including the medical parameters for Transgender candidates
for various service(s) would be posted on the dedicated web page of the Ministry of Health & Family
Welfare before the commencement of the medical examination of Combined Medical Services
Examination, 2026 after due consultation with all the concerned nodal authorities and all the Cadre
Controlling Authorities of the participating service (s) in Combined Medical Services Examination, 2026.

2.(a) The Government of India reserve to themselves absolute discretion to reject or accept any
candidate after considering the report of the Medical Board.
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(b) To be passed as “fit” for appointment, a candidate must be in good mental and bodily health and
free from any physical defect likely to interfere with the efficient performance of the duties of his/her
appointment.

(c) In the matter of co-relation of age-limit, height, weight and chest girth of candidates of India
(including Anglo-Indian race), it is left to the Medical Board to use whatever co-relation of figure is
considered most suitable as a guide in the examination of the candidates. Trunk and limbs should be
proportionate, no minimum height be insisted upon, if found fit otherwise. If there be any disproportion
with regard to height, weight and chest girth, the candidates should be hospitalized for investigation and
X-Ray of the chest taken before the candidate is declared fit or unfit by the Board.

3. The candidate’s height will be measured as follows:-

He/She will remove his/her shoes and be placed against the standard with his/her feet together and
the weight thrown on the heels and not on the toe or other sides of the feet. He/She will stand erect without
rigidity and with heels, calves, buttocks and shoulders touching the standard, the chin will be depressed to
bring the vertex of the head level under the horizontal bar and the height will be recorded in centimeters
and parts of a centimeter to halves.

4. The candidate’s chest will be measured as follows :-

He/She will be made to stand erect with his/her feet together and to raise arms over his/her head.
The tape will be so adjusted round the chest that its upper edge touches the inferior angles of the shoulder
blades behind and lies in the same horizontal plane when the tape is taken round the chest. The arms will
then be lowered to hang loosely by the side and care will be taken that the shoulders are not thrown
upwards or backwards so as to displace the tape the candidate will then be directed to take a deep
respiration several times and the maximum expansion of the chest will be carefully noted and the minimum
and maximum will then be recorded in centimeters 84-89, 86-93.5 etc. in recording the measurement
fractions of less than half a centimeter should not be noted.

N.B.- The height and chest of the candidates should be measured twice before coming to a final decision.

The candidates will also be weighed and his/her weight recorded in kilograms; fractions of half a
kilogram should not be noted.

5. (a) The candidate’s eye-sight will be tested in accordance with the following rules. The result of each test
will be recorded:

(i) General- The candidate will be directed to a general examination to the detection of any disease
or abnormality of his/her eyes. The candidate will be rejected if he/she suffers from any morbid
conditions of eye(s), eyelids or contiguous structure of such a short as to render or are likely to
render him/her unfit for service on a future date.

(i1) Visual Acuity- The examination for determining the acuteness of visions includes two tests- one
for distant and the other for near vision. Each eye will be examined separately.

(b) There shall be no limit for maximum naked eye vision but the naked eye vision of the candidates
shall however be recorded by the Medical Board or other medical authority in every case, as it will
furnish the basic information in regard to the condition of the eye.

(c) The following standards are prescribed for distant and near vision with or without glasses for
different types of services:

Class of Service

Indian Railway Health Service (Technical) Service other than
IRHS(Technical)

Better eye Worse eye Better eye | Worse eye
(corrected vision)
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1 2 3 4 5 6
1. | Distant Vision 6/6 or 6/9 6/9 or 6/12 6/6 or 6/9 6/12,
6/18
or Nil
Near Vision J1 J2 J1 J2,J3 or
J2 Nil
Type of Spectacles, IOL/corneal surgeries viz. (LASIK, Spectacles,
Correction excimer surgeries etc.) may be permitted. Vision IOL LASIK
Permitted should be stable and should come up to the laser
required standard. Ophthalmic Board to clear surgery
fitness. The Surgery should have been done at
least one year previously.
4. Limits pf +4.00D Fundus is
refractive error In case where power of lens is >-4D, a special normal and
permitted ophthalmic Medical Board to clear the case ruling without
out Pathological Myopia pathological
Myopia
5. | Colour vision Higher grade colour perception (Ishihara test Low Grade Colour
Requirements EGL—1.3 mm aperture) vision is acceptable.
6. Whether Binocular vision is necessary in case of squint. In No
binocular vision deserving cases, a special Ophthalmic Medical
needed? Board to clear cases on case-to-case basis.

(d)(@) In respect of the Technical Services mentioned above and any other service concerned with the safety
of public the total amount of Myopia(including the cylinder) shall not exceed -4.00 D total amount of
Hypermetropia (including the cylinder) shall not exceed +4.00 D:

Provided that in case a candidate in respect of the “Technical” services is found unfit on ground of
high myopia, the matter shall be referred to a Special Board of three ophthalmologists to declare whether
this myopia is pathological or not in case it is not pathological, the candidate shall be declared fit provided
he/she fulfils the visual requirements otherwise.

(i1) In every case of myopia, fundus examination should be carried out and the results recorded. In the
event of pathological condition being present which is likely to be progressive and affect the efficiency of
the candidate, he/she should be declared unfit.

(e) Field of Vision: The field of vision shall be tested in respect of all services by the confrontation
method. When such test gives unsatisfactory or doubtful result the field of vision should be determined on
the perimeter.

(f) Night Blindness: Broadly there are two types of night blindness: (i) as a result of Vitamin A deficiency
and (ii) as a result of Organic disease of Retina-common cause being Retinitis Pigmentosa. In (i) the fundus
is normal, generally seen in younger age group and ill-nourished persons and improves by large doses of
Vitamin A. In (ii) the fundus is often involved and mere fundus examination will reveal the condition in
majority of cases. The Patient in this category is an adult and may not suffer from malnutrition. For both (i)
and (ii) dark adaptation test will reveal the condition. The patient in this category is an adult and may not
suffer from malnutrition. For both (i) and (i1) dark adaptation test will reveal the condition.
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(g) Colour Vision: The testing of colour vision shall be essential in respect of the Technical Services
mentioned above.

Colour perception should be graded into higher and lower grade depending upon the size of

aperture in the lantern as described in the table below: -

Higher Grade Colour Lower Grade Colour

Grade . .
Perception Perception

1. Distance between the lamp 16 ft 16 ft

and the candidate.

2. Size of aperture 1.3 mm 13 mm

3. Time of exposure 5 seconds 5 seconds

For Indian Railway Health Service Higher Grade colour vision is essential but for other services lower
grade colour vision will be considered sufficient.

Satisfactory colour vision constitutes recognition with ease and without hesitation of Signal red,

Signal Green and White Colours. The use of Ishihara’s plates, shown in good light and a suitable Edrige
Green’s Lantern shall be considered quite dependable for testing colour vision. While either of the two
tests may ordinarily be considered sufficient in respect of the services other than IRHS, it is essential to
carry out the lantern test for IRHS. In doubtful cases where a candidate fails to qualify when tested by only
one of the two tests, both the tests should be employed. However, both the Ishihara’s plates and Edrige
Green’s Lantern shall be used for testing colour vision of the candidates for appointment to the Indian
Railway Health Service.

(h)

Ocular condition other than visual acuity:

(i) Any organic disease or a progressive refractive error, which is likely to result in lowering visual
acuity, should be considered a disqualification.

(i1) Squint: For Indian Railway Health Service where the presence of binocular vision is essential,
squint, even if the vision acuity in each eye is of the prescribed standard, should be considered a
disqualification. For other services, the presence of squint should not be considered as a
disqualification, if the visual acuity is of the prescribed standard.

(ii1) If a person has one eye or if he/she has one eye which has normal vision and the other eye is
amblyopic or has subnormal vision the usual effect is that the person is lacking stereoscopic vision
for perception of depth. Such vision is not a disqualification for services other than IRHS. The
Medical Board may recommend as fit, such persons:-

Provided the normal eye has 6/6 distant vision. J1 near vision with or without glasses
provided the error in any meridian is not more than 4 dioptres for distant vision.

full field of vision.

normal colour vision wherever required:

provided the board is satisfied that the candidate can perform all functions for the particular

job in question.

(iv) Contact Lenses: During the Medical Examination of the candidates, the use of contact lenses is
not to be allowed. It is necessary that when conducting eye tests the illumination of the typed
letters for distant vision should have an illumination of 15 foot candles.

GUIDELINES FOR SPECIAL OPHTHALMIC BOARD

Special Ophthalmic Board for eye examination shall consist of 3 ophthalmologists:

(a) Cases where the Medical Board has recorded visual function within normal prescribed limits
but suspects a disease of progressive and organic nature which is likely to cause damage to the
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visual function should refer the candidates to a Special Ophthalmic Board for opinion as part of
the first Medical Board.

(b) All cases of any type of surgery on eyes, IOL, refractive corneal surgery, doubtful cases of
colour defect should be referred to special ophthalmic board.

(c) In such cases where a candidate is found to be having high myopia or high hypermetropia the

Central Standing Medical Board/State Medical Board should immediately refer the candidates
for a Special Board of three Ophthalmologists constituted by the Medical Superintendent of the
hospital with the Head of the Department of Ophthalmology of the Hospital or the Senior most
Ophthalmologist as the Chairman of the Special Ophthalmic Board. The Ophthalmologist/
Medical Officer who has conducted the preliminary ophthalmic examination cannot be a part
of the Special Board.
The examination by the Special Board should preferably be done on the same day. Whenever it
is not possible to convene the Special Board of three Ophthalmologists on the day of the
medical examination by the Central Standing Medical Board/State Medical Board, the Special
Board may be convened at an earliest possible date.

The Special Ophthalmic Board may carry out detailed investigations before arriving at their
decision.

The Medical Board’s report may not be deemed as complete unless it includes the report of the
Special Medical Board for all such cases which are referred to it.

GUIDELINE FOR REPORTING ON BORDER LINE UNFIT CASES

In border line cases of substandard visual acuity, subnormal colour vision, the test will be
repeated after 15 minutes by the Board before declaring a person unfit.

6. Blood Pressure: The Board will use its discretion regarding Blood Pressure. A rough method of
calculating normal maximum systolic pressure is as follows :

(i)
(i)

with young subjects of 15-25 years of age, the average is about 100 plus the age.
with subjects over 25 years of age, the general rule of 110 plus half the age seems quite
satisfactory.

N.B--As a general rule any systolic pressure over 140 mm and diastolic over 90 mm should be
regarded as suspicious and the candidate should be hospitalized by the Board before giving their
final opinion regarding the candidate’s fitness or otherwise. The hospitalization report should
indicate whether the rise in blood pressure is of a transient nature due to excitement etc. or whether
it is due to any organic disease. In all such cases X-ray and electrocardiographic examination of
heart and blood urea clearance test should also be done as routine. The final decision as to fitness
or otherwise of a candidate will, however, rest with the medical board only.

Method of taking Blood Pressure: - The mercury manometer type of instrument should be used
as a rule. The measurement should not be taken within fifteen minutes of any exercise or
excitement. Provided the patient and particularly his/her arm are relaxed, he/she may be either
lying or sitting and the arm is supported comfortably at the patient’s side in a more or less
horizontal position. The arm should be freed from the cloth to the shoulder. The cuff completely
deflated should be applied with the middle of the rubber over the inner side of the arm and its lower
edge an inch or two above the bend of the elbow. The following returns of cloth bandage should
spread evenly over the bag to avoid bulging during inflation.

The brachial artery is located by palpitation at the bend of the elbow and the stethoscope is
then applied lightly and centrally over it below but not in contact with the cuff. The cuff is inflated
to about 200 mm. Hg. and then slowly deflated. The level at which the column stands when soft
successive sounds are heard represents the Systolic Pressure. When more air is allowed to escape
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the sound will be heard to increase in intensity. The level at which the well heard clear sounds
change to soft muffed fading sounds represents the diastolic pressure. The measurements should
be taken in a fairly brief period of time as prolonged pressure of the cuff is irritating to the patient
and will vitiate the reading. Rechecking if necessary should be done only a few minutes after
complete deflation of the cuff. Sometimes as the cuff is deflated sounds heard at a certain level
may disappear as pressure falls and reappear at a still lower level. This silent gap may cause error
in readings.

7. The urine (passed in the presence of the examiner) should be examined and the results recorded. Where
a Medical Board finds sugar present in candidate’s urine by the usual chemical tests, the Board will proceed
with the examination with all its other aspects and will also specially note down any signs or symptoms
suggestive of diabetes. If except for the glycosuria the Board finds the candidate conforms to the standard
of medical fitness required they may pass the candidates as fit, subject to the glycosuria being non-diabetic
and the Board will refer the case to a specified Specialist in Medicine who has hospital and laboratory
facilities at his/her disposal. The Medical Specialist will carry out whatever examinations, clinical and/or
laboratory, he/she considers necessary including a standard blood sugar tolerance test, and will submit
his/her opinion to the Medical Board upon which the Medical Board will base its final opinion “fit” or
“unfit”. For this purpose the candidates will not be required to appear in person before the Board on the
second occasion. To exclude the effect of medication it may be necessary to retain a candidate for several
days in hospital under strict supervision.

8. For appointment against posts which do not prescribe any elaborate training : It shall no longer be
necessary to declare a woman candidate as “Temporarily Unfit if she is found to be pregnant during
medical examination before appointment against posts which do not prescribe any elaborate training, i.e.,
she can be appointed straightaway on the job.

For posts/services that prescribe a training prior to joining working post a women candidate who as a
result of test is found to be pregnant should be declared temporary unfit until the confinement is over. She
should be re-examined for a fitness certificate six weeks after the date of confinement subject to the
production of a medical certificate of fitness from registered medical practitioner.

9. The following additional points should be observed : -

(a) that the candidate’s hearing in each ear is good and that there is no sign of disease of the ear. In case it
is defective the candidate should be got examined by an ENT Specialist; provided that if the defect in
hearing is remediable by operation or by use of a hearing aid a candidate cannot be declared unfit on
that account provided he/she has no progressive disease in the ear. This provision is not applicable in
the case of IRHS. The following are the guidelines for the medical examination authority in this

regard :
Indian Railways Health Services other than IRHS
Service (Technical) (Technical)
Marked or total deafness in one Unfit Fit, if the deafness is up to 30

ear other ear being normal.
Perceptive deafness in both ears
in which some improvement is
possible by a hearing aid.

Perforation of
membrane  of
marginal type.

tympanic
central or

Fit, if the deafness is up to
30 decibel in speech
frequencies of 1000-4000.

(i) One ear normal,
other ear
having
perforation of
tympanic
membrane-
‘Temporary
Unfit’. Under

decibel in higher frequency.

Fit, if the deafness is up to 30
decibel in speech frequencies of
1000-4000.

(i) One ear normal, other ear
having  perforation  of
tympanic membrane-
‘Temporarily Unfit’. Under
improved conditions of Ear
Surgery, a candidate with
marginal or other
perforation in both ears
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Ears with mastoid
subnormal hearing
side/on both sides.

cavity
on one

Persistently  discharging ear
operated/unoperated.

Chronic inflammatory/ allergic
condition of nose with or
without bony deformities of
nasal Septum.

Chronic inflammatory
conditions of tonsils and/or
Larynx.

Benign or locally malignant
tumours of the E.N.T.

Otosclerosis

improved

conditions of
Ear Surgery, a
candidate with
marginal  or

other

perforation in
both ears
should be

given a chance
by declaring
him/her
temporarily
unfit and then
he/she may be

considered
under 4(ii)
below.
(i) Marginal or  attic
perforation in both

ears-‘Unfit’.

(iii) Central perforation in

(i)

both ears-‘Temporarily
Unfit’.
(1) Either ear normal

hearing and other
ear with mastoid
cavity-‘Fit’

Mastoid cavity of

both sides-‘Unfit’

‘“Temporarily Unfit’.

(1)

(i)

(1)

(i)

(1)

(i)

A decision will be
taken as per
circumstances of
individual cases.

If deviated nasal
Septum is present
with  Symptoms-
‘Temporarily
Unfit’

Chronic
inflammatory
conditions of
tonsils and/or
Larynx-‘Fit’.
Hoarseness of
voice of severe
degree if present
then-‘Temporarily
Unfit’.

Benign tumours-
‘Temporarily
Unfit’.

Malignant Tumour-

‘Unfit’.

If the hearing is within 30

should be given a chance by
declaring him/her
temporarily unfit and then
he/she may be considered
under 4(ii) below.

(i1) Marginal or attic perforation
in both ears-‘Unfit’.

(iii) Central perforation in
both ears-‘Temporarily
Unfit’

(i) Either ear normal hearing
and

other ear
cavity-‘Fit’
(ii)  Mastoid cavity of both
sides-‘Unfit’
‘Temporarily Unfit’.

with mastoid

(i) A decision will be taken as
per  circumstances  of
individual cases.

(i1) If deviated nasal Septum is
present with Symptoms-
‘Temporarily Unfit’

(i) Chronic inflammatory
conditions  of  tonsils
and/or Larynx-‘Fit’.

(i) Hoarseness of voice of
severe degree if present
then-‘Temporarily Unfit’.

(1) Benign tumours-
‘Temporarily Unfit’.
(i1) Malignant Tumour-‘Unfit’.

If the hearing is within 30
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10.

11.

decibels after operation or decibels after operation or with
with the help of hearing the help of hearing aid-‘Fit’.
aid-‘Fit’.
Congenital defects of ear, nose (i) If not interfering (i) If not interfering with
or throat. with functions- functions-Fit’.
‘Fit’.

(i) Stuttering of severe
degree-‘Unfit’.
Nasal/Poly ‘Temporarily Unfit’. ‘Temporarily Unfit’.
(b) that his/her speech is without impediment;
(c) that his/her teeth are in good order and that he/she is provided with dentures where necessary for
effective mastication (well filled teeth will be considered as sound);
(d) that the chest is well formed and his/her chest expansion sufficient and that the hearts and lungs are
sound;
(e) that there is no evidence of any abdominal disease;
(f) that the ear-drum is not ruptured;
(g) that he/she does not suffer from hydrocele, varicose veins or piles;
(h) that his/her limbs, hands and feet are well formed and developed and that there is free and perfect
motion of all joints;
(1) that he/she does not suffer from any inveterate skin disease;
(j) that there is no congenital malformation or defect;
(k) that he/she does not bear traces of acute or chronic disease pointing to an impaired constitution;
(1) that he/she bears marks of efficient vaccination; and
(m) that he/she is free from communicable disease.

10. Radiographic examination of the Chest should be done as a routine in all cases for detecting any
abnormality of the heart and lungs, which may not be apparent by ordinary physical examination in respect
of such candidates who are declared finally successful in Combined Medical Services Examination.

The decision of the Chairman of the Central Standing Medical Board (conducting the medical
examination of the candidate concerned) about the fitness of the candidate shall be final.

In case of doubt regarding health of a candidate the Chairman of the Medical Board may consult a
suitable Hospital Specialist to decide the issue of fitness or unfitness of the candidate for Government
Service, e.g. if a candidate is suspected to be suffering from any mental defect or aberration, the Chairman
of the Board may consult a Hospital Psychiatrist/Psychologist, etc.

When any defect is found it must be noted in the certificate and the medical examiner should state
his/her opinion whether or not it is likely to interfere with the efficient performance of the duties, which
will be required of the candidate.

In case where a Medical Board considers that a minor disability disqualifying a candidate for
Government service can be cured by treatment (medical or surgical) a statement to that effect should be
recorded by the Medical Board. There is no objection to a candidate being informed of the Board’s opinion
to this effect by appointing authority and when a cure has been effected it will be open to the authority
concerned to ask for another Medical Board.

In the case of candidates who are to be declared “Temporarily Unfit” the period specified for re-
examination should not ordinarily exceed six months at the maximum. On re-examination after the
specified period these candidates should not be declared temporarily unfit for a further period but a final
decision in regard to their fitness for appointment or otherwise should be given. It may be noted that a
candidate when suffering from a curable disease can be declared temporarily unfit by the first Medical
Board only. The Medical re-examination shall be deemed to be part of the 1% Medical Examination and
candidates may, if they desire, appeal against its decision. The appellate Medical Board has to come to a
final decision and state clearly whether a candidate is fit or unfit, a candidate cannot be declared
temporarily unfit on the basis of the appellate medical examination.
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11. The candidates filing an appeal against the decision of the Medical Board have to deposit an appeal
fee of Rs.100.00 in such manner as may be prescribed by the Government of India in this behalf. Appeals
should be submitted within 21 days of the date of the communication in which the decision of the Medical
Board is communicated to the candidates; otherwise request for second Medical Examination by an
Appellate Medical Board will not be entertained. The Medical Examination by the Appellate Medical
Board would be arranged in New Delhi only and no travelling allowance or daily allowance will be
admissible for the journeys performed in connection with the Medical Examination. The decision of the
Appellate Medical Board will be final and no appeal shall be against the same.

(B) FOR CANDIDATES OF CATEGORY OF PERSONS WITH BENCHMARK DISABILITY
AS PER RPwD Act 2016 :

The regulations are published for the convenience of candidates and to enable them to ascertain the
probability of their possessing the required physical standards. The regulations are also intended to provide
guidelines to the medical examiners. All posts to be filled on the basis of Combined Medical Services
Examination are Group ‘A’ “Technical” posts.

2. (a)The Government of India reserve to themselves absolute discretion to reject or accept any
candidate after considering the report of the Medical Board.
(b) To be passed as “fit” for appointment, a candidate must be in good mental and bodily health and
free from any physical defect likely to interfere with the efficient performance of the duties of his/her
appointment.
(c) In the matter of co-relation of age-limit, height, weight and chest girth of candidates of India
(including Anglo-Indian race), it is left to the Medical Board to use whatever co-relation of figure is
considered most suitable as a guide in the examination of the candidates. Trunk and limbs should be
proportionate, no minimum height be insisted upon, if found fit otherwise. If there be any
disproportion with regard to height, weight and chest girth, the candidates should be hospitalized for
investigation and X-Ray of the chest taken before the candidate is declared fit or unfit by the Board.

3. The candidate’s height will be measured as follows:-

He/She will remove his/her shoes and be placed against the standard with his/her feet together and
the weight thrown on the heels and not on the toe or other sides of the feet. He/She will stand erect
without rigidity and with heels, calves, buttocks and shoulders touching the standard, the chin will be
depressed to bring the vertex of the head level under the horizontal bar and the height will be recorded in
centimeters and parts of a centimeter to halves.

4. The candidate’s chest will be measured as follows :-

He/She will be made to stand erect with his/her feet together and to raise arms over his/her head. The
tape will be so adjusted round the chest that its upper edge touches the inferior angles of the shoulder
blades behind and lies in the same horizontal plane when the tape is taken round the chest. The arms will
then be lowered to hang loosely by the side and care will be taken that the shoulders are not thrown
upwards or backwards so as to displace the tape the candidate will then be directed to take a deep
respiration several times and the maximum expansion of the chest will be carefully noted and the
minimum and maximum will then be recorded in centimeters 84-89, 86-93.5 etc. in recording the
measurement fractions of less than half a centimeter should not be noted.

N.B.- The height and chest of the candidates should be measured twice before coming to a final decision.
The candidates will also be weighed and his/her weight recorded in kilograms; fractions of half a
kilogram should not be noted.

1. Locomotor Disability : Candidates with 40-80% disability are eligible for PwBD quota. Persons
with more than 80% disability are allowed on case to case basis, if and only if, there is an
improvement in the functional competence with the aid of assistive devices. Or in other words,
disability is brought down below 80% as required to perform the necessary functions to be certified
so by a designated Special Board.
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In case of leprosy cured persons, attention should be paid to loss of sensations in fingers and hands,
amputation, as well as involvement of eyes and corresponding recommendations is looked at.

In case of Cerebral palsy, attention should be paid to impairment of vision, hearing, cognitive
function etc. and corresponding recommendations be looked at.

CHS: Appendix IV shall be referred for category (ies) of Persons with Benchmark
Disabilities which are identified suitable for General Duty Medical Officer of CHS along with
their Functional classification and Physical requirements.

For IRHS: Existing Locomotor disability for PwBD only with functional classification of OA,
OL, BL, LLC and AAY in direct recruitment of ADMOs in IRHS through CMSE.

Visual Disability :

Candidates with visual acuity disability in range of more than 40% disability are eligible, subject to
the condition that the visual disability is brought down to a level of less than the benchmark of 40%
with the advanced low vision aids and appliances.

This is to be certified so by a designated Special Board.

CHS: Appendix IV shall be referred for category (ies) of Persons with Benchmark
Disabilities which are identified suitable for General Duty Medical Officer of CHS along with
their Functional classification and Physical requirements.

Visual Acuity:

IRHS: Candidates with ‘Sub Standard’ Visual Acuity are not suitable to man posts of ADMOs in
IRHS.

Colour Vision :
IRHS: Candidates with Colour Vision defects are not suitable to man posts of ADMOs in IRHS.

Hearing Disability : Candidates with more than 40% disability to be considered eligible, subject
to the condition that the hearing disability is brought down to a level of less than the benchmark of
40% with the aid of assistive devices as certified so by a designated Special Board.

In addition to this, individual should have a speech discrimination score of more than 60%.

CHS: Appendix IV shall be referred for category (ies) of Persons with Benchmark
Disabilities which are identified suitable for General Duty Medical Officer of CHS along with
their Functional classification and Physical requirements.

IRHS: Candidates with Hearing disability are not suitable to man posts of ADMOs in IRHS.

Other Disabilities (Autism, Intellectual disabilities, Specific Learning Disabilities and Mental
Illness) :

INTELLECTUAL DISABILITY:

i. Autism — Currently not recommended due to lack of objective method to establish presence and
extent of mental illness.

ii. Specific Learning disability: Equal to or more than 40% disability and equal to or less than 80%
will be eligible. But selection will be based on the learning competency evaluated with the help of
the remediation/assisted technology/aids/infrastructural changes by the Expert Panel. [Currently,
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there is no quantification scale available to assess the severity of Specific Learning Disability.
Therefore, the cut off of 40% is arbitrary and more evidence is needed.

MENTAL ILLNESS:

Currently not recommended due to lack of objective method to establish present and extent of
mental illness. However, the benefit of reservation/quota may be considered in future after
developing better methods of disability assessments.

CHS: Appendix IV shall be referred for category (ies) of Persons with Benchmark
Disabilities which are identified suitable for General Duty Medical Officer of CHS along with
their Functional classification and Physical requirements.

Autism and Intellectual Disability :

IRHS: Candidates with Autism and Intellectual Disabilities are not suitable to man posts of
ADMOs in IRHS.

GUIDELINES FOR SPECIAL OPHTHALMIC BOARD

Special Ophthalmic Board for eye examination shall consist of 3 ophthalmologists:

(a) Cases where the Medical Board has recorded visual function within normal prescribed limits
but suspects a disease of progressive and organic nature which is likely to cause damage to the
visual function should refer the candidates to a Special Ophthalmic Board for opinion as part of
the first Medical Board.

(b) All cases of any type of surgery on eyes, IOL, refractive corneal surgery, doubtful cases of
colour defect should be referred to special ophthalmic board.

(c) In such cases where a candidate is found to be having high myopia or high hypermetropia the
Central Standing Medical Board/State Medical Board should immediately refer the candidates
for a Special Board of three Ophthalmologists constituted by the Medical Superintendent of the
hospital with the Head of the Department of Ophthalmology of the Hospital or the Senior-most
Ophthalmologist as the Chairman of the Special Ophthalmic Board. The
Ophthalmologist/Medical Officer who has conducted the preliminary ophthalmic examination
cannot be a part of the Special Board.

The examination by the Special Board should preferably be done on the same day. Whenever
it is not possible to convene the Special Board of three Ophthalmologists on the day of the
medical examination by the Central Standing Medical Board/State Medical Board, the Special
Board may be convened at an earliest possible date.
The Special Ophthalmic Board may carry out detailed investigations before arriving at

their decision.

The Medical Board’s report may not be deemed as complete unless it includes the report of
the Special Medical Board for all such cases which are referred to it.

GUIDELINE FOR REPORTING ON BORDER LINE UNFIT CASES

In border line cases of substandard visual acuity, subnormal colour vision, the test will be
repeated after 15 minutes by the Board before declaring a person unfit.

Blood Pressure: The Board will use its discretion regarding Blood Pressure. A rough method of
calculating normal maximum systolic pressure is as follows :

(a) with young subjects of 15-25 years of age, the average is about 100 plus the age.
(b) with subjects over 25 years of age, the general rule of 110 plus half the age seems quite
satisfactory.

N.B.-As a general rule any systolic pressure over 140 mm and diastolic over 90 mm should be
regarded as suspicious and the candidate should be hospitalized by the Board before giving their
final opinion regarding the candidate’s fitness or otherwise. The hospitalization report should
indicate whether the rise in blood pressure is of a transient nature due to excitement etc. or whether
it is due to any organic disease. In all such cases X-ray and electrocardiographic examination of
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heart and blood urea clearance test should also be done as routine. The final decision as to fitness
or otherwise of a candidate will, however, rest with the medical board only.

Method of taking Blood Pressure: - The mercury manometer type of instrument should be used
as a rule. The measurement should not be taken within fifteen minutes of any exercise or
excitement. Provided the patient and particularly his/her arm is relaxed, he/she may be either lying
or sitting and the arm is supported comfortably at the patient’s side in a more or less horizontal
position. The arm should be freed from the cloth to the shoulder. The cuff completely deflated
should be applied with the middle of the rubber over the inner side of the arm and its lower edge an
inch or two above the bend of the elbow. The following returns of cloth bandage should spread
evenly over the bag to avoid bulging during inflation.

The brachial artery is located by palpitation at the bend of the elbow and the stethoscope is
then applied lightly and centrally over it below but not in contact with the cuff. The cuff is inflated
to about 200 mm. Hg. and then slowly deflated. The level at which the column stands when soft
successive sounds are heard represents the Systolic Pressure. When more air is allowed to escape
the sound will be heard to increase in intensity. The level at which the well heard clear sounds
change to soft muffed fading sounds represents the diastolic pressure. The measurements should
be taken in a fairly brief period of time as prolonged pressure of the cuff is irritating to the patient
and will vitiate the reading. Rechecking if necessary should be done only a few minutes after
complete deflation of the cuff. Sometimes as the cuff is deflated sounds heard at a certain level
may disappear as pressure falls and reappear at a still lower level. This silent gap may cause error
in readings.

The urine (passed in the presence of the examiner) should be examined and the results recorded.
Where a Medical Board finds sugar present in candidate’s urine by the usual chemical tests, the
Board will proceed with the examination with all its other aspects and will also specially note down
any signs or symptoms suggestive of diabetes. If except for the glycosuria the Board finds the
candidate conforms to the standard of medical fitness required they may pass the candidates as fit,
subject to the glycosuria being non-diabetic and the Board will refer the case to a specified
Specialist in Medicine who has hospital and laboratory facilities at his/her disposal. The Medical
Specialist will carry out whatever examinations, clinical and/or laboratory, he/she considers
necessary including a standard blood sugar tolerance test, and will submit his/her opinion to the
Medical Board upon which the Medical Board will base its final opinion “fit” or “unfit”. For this
purpose the candidates will not be required to appear in person before the Board on the second
occasion. To exclude the effect of medication it may be necessary to retain a candidate for several
days in hospital under strict supervision.

For appointment against posts which do not prescribe any elaborate training : It shall no longer be
necessary to declare a woman candidate as “Temporarily Unfit if she is found to be pregnant during
medical examination before appointment against posts which do not prescribe any elaborate
training, i.e., she can be appointed straightaway on the job.

For production of a medical certificate of fitness from registered medical posts/services that
prescribe a training prior to joining working post a women candidate who as a result of test is found
to be pregnant should be declared temporary unfit until the confinement is over. She should be re-
examined for a fitness certificate six weeks after the date of confinement subject to the practitioner.

Radiographic examination of the Chest should be done as a routine in all cases for detecting any
abnormality of the heart and lungs, which may not be apparent by ordinary physical examination in
respect of such candidates who are declared finally successful in Combined Medical Services
Examination.

The decision of the Chairman of the Central Standing Medical Board (conducting the medical
examination of the candidate concerned) about the fitness of the candidate shall be final.



[\ [—@Ue 1] HTL T (ST ETLTI0T 77

8.

10.

In case of doubt regarding health of a candidate the Chairman of the Medical Board may consult a
suitable Hospital Specialist to decide the issue of fitness or unfitness of the candidate for
Government Service, e.g. if a candidate is suspected to be suffering from any mental defect or
aberration, the Chairman of the Board may consult a Hospital Psychiatrist/Psychologist, etc.

When any defect is found it must be noted in the certificate and the medical examiner should state
his/her opinion whether or not it is likely to interfere with the efficient performance of the duties,
which will be required of the candidate.

In case where a Medical Board considers that a minor disability disqualifying a candidate for
Government service can be cured by treatment (medical or surgical) a statement to that effect
should be recorded by the Medical Board. There is no objection to a candidate being informed of
the Board’s opinion to this effect by appointing authority and when a cure has been effected it will
be open to the authority concerned to ask for another Medical Board.

In the case of candidates who are to be declared “Temporarily Unfit” the period specified for re-
examination should not ordinarily exceed six months at the maximum. On re-examination after the
specified period these candidates should not be declared temporarily unfit for a further period but a
final decision in regard to their fitness for appointment or otherwise should be given. It may be
noted that a Candidate when suffering from a curable disease can be declared temporarily unfit by
the first Medical Board only. The Medical re-examination shall be deemed to be part of the 1%
Medical Examination and candidates may, if they desire, appeal against its decision. The appellate
Medical Board has to come to a final decision and state clearly whether a candidate is fit or unfit, a
candidate cannot be declared temporarily unfit on the basis of the appellate medical examination.

The candidates filing an appeal against the decision of the Medical Board have to deposit an appeal
fee of Rs.100.00 in such manner as may be prescribed by the Government of India in this behalf.
Appeals should be submitted within 21 days of the date of the communication in which the
decision of the Medical Board is communicated to the candidates; otherwise request for second
Medical Examination by an Appellate Medical Board will not be entertained. The Medical
Examination by the Appellate Medical Board would be arranged in New Delhi only and no
travelling allowance or daily allowance will be admissible for the journeys performed in
connection with the Medical Examination. The decision of the Appellate Medical Board will be
final and no appeal shall be against the same.

SAURABH JAIN, Jt. Secy.
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APPENDIX-IV

A list of Services Identified suitable for Persons with Benchmark Disability along with the Functional
Classifications and Physical Requirements

S1. Name of the Category(ies) for Functional Physical Requirements

No. Service which Identified Classification

@) 2 (©)) “4) (6)

1. Assistant Locomotor (1) OA-One arm affected S, ST, BN, W, SE, MF, C, RW,
Divisional Disability (ii) OL-One leg affected H
Medical Officer (iii) BL-Both legs affected | S-Sitting, ST-Standing,
(ADMO) n but not arms. BN- Bending, W— Walking,
Igg;i% l;Z;IVViV:g (i) LC-Leprosy cured SE-Seeing, . .

(IRHS) (v) AAV-Acid Attack MF-Manipulation by Fingers,
Victim, without joint C-Communication,
involvement RW-Reading and Writing, H-
Hearing.

2. General Duty (a) Locomotor (1) OA-One arm affected S, ST, W,RW, SE, H, C
Medical Officers Dlsablhty (11) OL-One leg affected S=Sitting, ST=Standing,
of Central Health | () SLD 1 ity 5y 5 feo affected | W alking, RW=Reading &
Service (c) MD involving but not arms Writing, SE=Seeing,

(a) to (b) above i ’ H=Hearing, C=Communication
(iv) OAL-One Arm &
One Leg Incul_nbent _should. be

considered with aids &

(v) CP — Cerebral Palsy appliances, Bilateral hand
(vi) LC-Leprosy cured activities should be adequate.
(vii) AAV-Acid Attack
Victim (non-surgical jobs)
(viii) DW — Dwarfism
(ix) Specific Learning
Disability

3. General Duty (a) Locomotor a) OA (one arm), OL (one | S, ST, W, BN, MF, RW, SE, H,
Medical Officer | Disability leg), BL (both leg), LC | C
Grade-II in MCD | (b) SLD (Leprosy cured), DW S=Sitting, ST=Standing,

(¢) MD involving (Dwarfism), AAV W=Walking, BN- Bending,
(a) to (b) above (Acid Attack Victim) MF- Manipulation by fingers,
b) SLD (Specific Learning | RW=Reading &  Writing,
Disability) SE=Seeing, H=Hearing,
¢) MD involving (a) to (b) | C=Communication

above Incumbent should be
considered with aids &
appliances.  Bilateral  hand

activities should be adequate.

4, General Duty Locomotor (1) OA-One arm affected. S, ST, BN, W, SE, MF, C, RW,
Medical Officer Dlsablllty (11) OL-One ]eg affected H
in NDMC

S-Sitting, ST-Standing,

BN- Bending, W— Walking,
SE-Seeing, MF-Manipulation
by Fingers, C-Communication,
RW-Reading and Writing, H-
Hearing.
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APPENDIX -V

Certificate regarding physical limitation in an examinee to write

This is to certify that, I have examined Mr./MS./MIS.........ccccviiiiiiiiiiiiiiiiiiiin. (name of the
candidate with benchmark disability), a person with
.......................................................................................... (nature and percentage of
disability as mentioned in the certificate of disability), S/o
I 0, , a resident of

.................................................................... (Village/District/State) and to state that he/she has
physical limitation which hampers his/her writing capabilities owing to his/her disability.

Signature
Chief Medical Officer/Civil Surgeon /
Medical Superintendent of a Government Healthcare Institution.

Note: Certificate should be given by a specialist of the relevant stream/disability (e.g. Visual Impairment —
Ophthalmologist, Locomotor disability — Orthopaedic specialist/PMR).

APPENDIX — VI
Letter of Undertaking for Using Own Scribe
(To be filled by the candidates online to the Commission)

L , a candidate with............................ L (name of the
disability) appearing for the .................cccoeeniniis (name of the examination).................... bearing
Roll No....oovivviiennnne, at o (name of the centre) in the District ...................... ,
.................. (name of the State). My qualification is ............c.ooeviiiiiiiiiiiiiiiininn

I do hereby state that .................c.cooeiinnnn. (name of the scribe) will provide the service of
scribe/reader/lab assistant for the undersigned for taking the aforesaid examination.

I do hereby undertake that his/her qualification is ........................ In case, subsequently it is

found that his/her qualification is not as declared by the undersigned and is beyond my qualification, I shall
forfeit my right to the post and claims thereto.

(Signature of the candidate with Disability)
Place:
Date:
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APPENDIX-VII

Certificate for person with specified disability covered under the definition of Section 2(s) of the RPwD
Act, 2016 but not covered under the definition of Section 2(r) of the said Act, i.e. persons having less
than 40% disability and having difficulty in writing

This is to certify that, we have examined
LAY ALY FS30 1Y, (name of the candidate), S/o / D/o
.......................................................... ,aresident of ...
(Vill/PO/PS/District/State), aged............... years, a person with ... (nature

of disability/condition), and to state that he/she has limitation which hampers his/her writing capability
owing to his/her above condition. He/she requires support of scribe for writing the examination.

2. The above candidate uses aids and assistive device such as prosthetics & orthotics, hearing aid (name
to be specified) which is /are essential for the candidate to appear at the examination, with the
assistance of scribe.

3. This certificate is issued only for the purpose of appearing in written examinations conducted by
recruitment agencies as well as academic institutions and is valid upto ..................... (it is valid for
maximum period of six months or less as may be certified by the medical authority)

Signature of medical authority

. (Signature & (Signature & (Signature & (Signature &
(Signature & Name) Name) Name) Name) Name)
Orthopaedic/PMR Clinical Neurologist Occupational Other Expert, as
Specialist psychc‘)l.ogl.st/ (if available) therapist nominated by
Rehabilitation . . the
i (if available) .
Psychologist/ Chairperson
Psychlaltrlst/ (if any)
Special
Educator
(Signature & Name)
Chief Medical Officer / Civil Surgeon / Chief District Medical Officer ........ccccooeeeeiiiiiiiiiiii...
Chairperson
Name of Government Hospital / Healthcare Centre with seal
Place :

Date :
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APPENDIX — VIII
MEDICAL BOARD REPORT FORMAT Photograph with
ROIINO. coviiiiiiiiiiiiienn Roll No. & Discp.
Rank No..oooivveiieiiiiaiaenen, (To be filled in Triplicate) written on the
For CMSE~2026 back
Name of Hospital Place

(a) Candidate’s statement and declaration.

Candidate must make the statement required below in his/her own hand writing prior to his/her Medical
Examination and must sign the declaration ‘appended thereto’. Their attention is specially directed to the

warning contained in the Para 08 below:-
1. Name in full (in block letters) :

2(b). Do you belong to races such as Gorkhas,
Garhwalis, Assamese, Nagaland Tribals etc., whose
average height is distinctly lower? Answer ‘Yes’ or
‘No’ and if the answer is ‘Yes’ state the name of the
tribe race :

3(a). Have you ever had small-pox intermittent or any
fever, enlargement or suppuration of glands, spitting
of Blood, asthma, heart diseases, lung disease,
fainting attacks, rheumatism, appendicitis :

3(b). Any other disease or accident requiring
confinement to bed and medical or surgical treatment

3(c). Whether underwent any eye surgery (including
Radial Keratotomy / Lasik/ Excimer etc.) at any time.
If yes, details thereof :

3(d) (i) whether PwBD candidate - Yes/No
(i) Mention Sub-category of Disability

(e.g. OL, OA, BL, etc.)
4. Have you suffered from any form of nervousness
due to overwork or any other causes

5. Have you been allotted to any service/post on the
basis of previous years exams? If yes, give details
thereof

5.1 Are you enrolled for the PG course? If yes, give
details thereof................coooeiniiis

6. Furnish the following particulars concerning your family:-

Father’s age, Father’sage  No. of No. of Mother’s Mother’s No. of No. of
if living & at death & brothers brothers age,if  age at death sisters sisters dead,
state of cause of  living, their dead, their  living& & cause of living, their their ages &
health death ages & state  ages & state of death ages & state  cause of
of health cause of health of health death
death
Q) 2) 3) 4 (%) (6) (7 8)
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MobIlE NO....ooviiiieiiei i EMail ID e e,

Mobile No. of Father/Guardian...............cooiiiiiiiiiiiiiiiin.

1dentificAtion MAFPKS..........ovueiiieiinioiniiieiieeiiereseiosaiosssosssssstsssssssssssossssssesssssssssssons

7. Details of medical examination conducted before, if any:-
(a) Place & Date of Medical Board

(b) Service(s)/Post(s) for which examined and year — ...........ooiiiiiiiiiiiiiiiii e

of Examination

(c) Result of Medical Board Examination if

communicated or known.

8. All the above answers are to the best of my knowledge & belief, true and correct and I shall be
liable for action under law for any material infirmity in the information furnished by me or suppression of
relevant material information. The furnishing of false information or suppression of any factual
information would be a disqualification and is likely to render me unfit for employment under the
Government. [ am fully aware of the provisions of Combined Medical Services Examination-2026 Rules. If
the fact that false information has been furnished or that there has been suppression of any factual
information comes to notice at any time during my service, my services would be liable to be terminated.

Candidate’s Signature Signed in my presence

Signature of the Chairperson of the Board

with date and stamp of the Board

(b) Report of the Medical Board on (name of candidate)............ccccceevverienieniencienieieeienns
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(Examiner to write and not merely Tick the correct choice)

Physical examination 3. Eyes

1. General development: (Good/Fair/Poor) 1. ANy diSEase ......ccooviiuiiiieiie e

Nutrition (Thin/Average/Obese) .............. ii. Night BUNANESS ..uvviiiiiiiiiaieiannnn.
Height (without shoes) ..................... OIS, e

Welght ................................................ kg 1i1. Colour vision (ngher Grade/Lower Grade)
Temperature ... e

1v. Field of VISION ..o

Girth of chest :- MeEthod. . ... e e

(i) (After full inspiration) .................. Cms v. Binocular VISION .......oveoeeieeeiiiaiiaean.,

(i) (After full expiration) .................. OIS

2. Skin - Any obvious disease .................. vi. Fundus Examination ...............c.ccovvi...

vil. Visual Acuity

Acuity of vision Naked eye With glasses Strength of glasses

Spherical Cylindrical Axis

Distant Vision
R.E.
L.E.

Near Vision
R.E.
L.E.
Hypermetropia
(Manifest)

R.E.
L.E.

4. Ears: InSpection .........cccceeeeeeeveerveennnnn. 9.(b) Haemorrhoids .............ccooeviiiiiniiinnnnn.n.
Fistula ....oovii e
Hearing ................evviieveeiceecieeneenee.. .. Right

Ear .o 10. Nervous System: Indications of nervous or mental
LeftEar ...ooooviiiiiii e
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5.Glands ..........ooiiiiiviivieeeieiieienee. .. Thyroid

7. Respiratory System: Does physical examination
reveal anything abnormal in the respiratory organs?

8. Circulatory system:
(a) Heart: Any organic lesions?

Rate/Minutes
Standing .........cooeviiiiiiiiinnn, /Minutes
After hopping 25 times .......... /Minutes

Two minutes after hopping ....../Minutes

(b) Blood Pressure:
SYStOlIC ceveviriiieiiee e
Diastolic .....ccoevcievieeeiiieaan

9. Abdomen: Girth
(explain if any finding)........................

Any Mass

disabilities .......c.cccvverveereerrenrenne.
(A) MOtOT ..eviviiiiiieeceeecee e
(D) SeNSOTY....vvveiei e

11. Loco-Motor System: Any abnormality

12(A) Genito Urinary System : Any evidence of
Hydrocele, Varicocele etc.

Urine analysis (Lab. No...................oc.eeee. )
(a) Physical Appearance ........................

(€) CastS it
() Cells..uiniiiiiiii e,

12(B) *Gynae Examination (for female candidates
0] 1117 IR

Sign. of Doctor

13. Report of X-ray examination of chest (X-ray

14. Ts there anything in the health of the candidate likely to render him/her unfit for the efficient discharge

of his/her duties in the service for which he/she is a candidate?
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NOTE: *In the case of a female candidate, if it is found that she is pregnant, she should be declared
temporarily unfit, vide Regulation as per notification.

15. Services for which the candidate has been found qualified for the efficient and continuous discharge of

duties may please be indicated clearly by \ and services/posts for which he /she is considered unfit if any
may also please be indicated clearly by x :-

i) Indian Railway Health Service (ADMO)
ii)  Central Health Service (Medical Officers Grade in General Duty Medical Officers)

ili) New Delhi Municipal Council (GDMO)

iv)  Municipal Corporation of Delhi (GDMO Grade-II)
Is the candidate fit for field service? ..........ocovviiiiiiiiiiiiii e,

NOTE: The Board should record their findings strictly in the following certificate

CERTIFICATE
Mr./Ms./Mrs.

, Roll No. a

candidate of CMSE-2026 who has appeared for his/her first medical examination/re-examination on

.............................. (date) is found to be

(please ensure this
matches with findings
of Column 14 at

page 3)
(iii)  Temporarily unfit on account of

/
(iv) In case of PWBD please mention the category/sub-category of disability i.e. OA, OL, BL, etc.

(please refer Appendix-IV of CMSE Rules and ensure PwBD candidates meet with Functional
Classification and Physical Requirements for identified services)

Sign. of Member Sign. of Member

Sign. of Member
with stamp with stamp with stamp
(containing name) (containing name) (containing name)
If co-opted
Sign. of Chairperson
with stamp
(containing name)
Date :

Place:
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ANNEXURE I

I. Technical Services or posts requiring Higher Grade Colour Perception:-

1) Indian Railway Health Service (ADMO)
II. Technical Services or posts requiring L.ower Grade Colour Perception:-
(or Defective Higher Grade Colour Perception —- DHGCP)

i) Central Health Service (Medical Officers Grade in General Duty Medical Officers)
i1)  New Delhi Municipal Council (GDMO)
iii) Municipal Corporation of Delhi (GDMO Grade-II)

Sign. of Member Sign. of Member Sign. of Member
with stamp with stamp with stamp
(containing name) (containing name) (containing name)

If co-opted

Sign. of Chairperson
with stamp
(containing name)

APPENDIX-IX

Letter of Undertaking by the person with specified disability covered under the definition of Section
2(s) of the RPwD Act, 2016 but not covered under the definition of Section 2(r) of the said Act, i.e.
persons having less than 40% disability and having difficulty in writing

Lo e, @ candidate  with
(nature of disability/condition) appearing for the
....................................................... (name of the examination) bearing  Roll
NOw oo, Al (name of the centre) in the District
(name of the state). My

2. I do hereby state that . .. (name of the scribe) will provide the
service of scribe for the undemgned for takmg the aforementloned examination.

3. I do hereby undertake that his/her qualification is ..............ccccoviviiiiininnenn.n. In case, subsequently it
is found that his/her qualification is not as declared by the undersigned and is beyond my qualification. I
shall forfeit my right to the post or certificate/diploma/degree and claims relating thereto.

(Signature of the candidate)
Place :

Date :
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